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24.10.2000
DA..LE OF DECISION ecvevveceno

- "'£Ri'ﬁeramba‘Bérpetpafcohaiw~h'w e e e ew PLTITIONhR‘S)

' Mr. N.Devi e _ . _ _ ADVOCATE FOR THE
. T PETITIONER(S)

_ VERSUS =

. Union of Indla & Ors.- - o RESPONDENT(S)
. _ k. BoC. hak, Addl. C.G.S.C ' ADVOCATE FOR THE
TTETT T O S TmTmT  m  m RESPONDENTS

THE HON'BLE . MR. JUSTICE D.N.BARUAH, VICE-CHAIRMAN.

THE HON'BLE

1. Whether Reporters of local papers may be allowed to see the
judgment ? .

2. To be referred to the Reporter or not ?

3. Whether their Lordships wish to see the falr c0py of the
judgment ?

4. Whether the judgment is to be circulated to the other Benches ?

for

Judgment delivered by Hon'ble Vice4Chairman



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

; ; GUWAHATI BENCH

Original Application No. 274 of 2000.
Date of Order : This the 24th day of October,2000.

HON'BLE MR. JUSTICE D.N.CHOWDHURY, VICE-CHAIRMAN.

Shri Heramba Barpatra Gohain

Son of Late Apuram Barpatra Gohain
U.D.C. _

Office of the Area Organiser,
S.S.B., Along;,

Arunachal Pradesh.

(Presently posted to Pasighat

with effect from 1.9.98

and earlier posted at Daporijo
from 3.7.91 to 31.8.98) & 41 Ors.

Applicants
By Advocate Mrs. N. Devi.

-versus-

1. Union of India (Represented :
by the Cabinet Secretary, Department
of Cabinet Affairs, Bikaner House,
Shahjahan Road, New Delhi).

2. Director General of Security,
Block V (East)
R.K.Puram,
New Delhi-110066.

3. Director, S.S.B.,
Block V (East),
R.K.Puram,

New Delhi-110066.

4. Divisional Organiser, S.S.B.,
A.P. Division,
Itanagar (A.P.).

5. Area Organiser, S.S.B.,
Along, West Siang District
Arunachal Pradesh.

- 6. Area Organiser, S.S.B.,
Bomdila, West Kameng District
Arunachal Pradesh.

7. Area Organiser, S.S.B.,
Kohima,
Arunachal Pradesh.

8. Area Organiser, S.S.B.,
Ziro,
Arunachal Pradesh.

9. Area Organiser, S.S.B.,
' Tezu
Arunachal Pradesh ...Respondents

By Advocate Mr. B.C. Pathak, Addl.C.G.S.C.

Kf;“’/'i’ Contd. ..
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ORDER (ORAL)

CHOWDEURY J.(V.C.).

All the 42 applicants are non-executive personnel
serving in the department of Special Service Bureau (for
short SSB) under the  administrative control of the
Divisional Organiser, SSB, A.P Division, Itanagar and
presently the§ are posted at Along area, Arunachal
Pradesh. Applicants have approached this Tribunal with
common grievance bearing common interest in the matter and
the relief sought for are also of similar nature.
Acqordingly leave is granted to espouse their grievance by
a aingle application in consonance with Rule 4(5) (a). of
the Central AdministrativeA Tribunal (Procedure) Rules,
1987.

2. Heafd. Mrs. N.Devi, learned counsel for the
applicants and Mr. A. Deb Roy, learned Sr. C.G.S.C. for the

respondents.

3. The grievance raised in this application reltes to

grant of Ration Allowance. It has been stated at the bar

. that the case is covered by a number of decisions rendered

by this Tribunal more particularly in O.A. No. 245/95
disposed of on 14.6.96 and 0.A. No. 89/96 disposed of on
17.7.98 and 0O.A.. No. 367/99 disposed of on 12.1.2000. It

has also been stated at the bar that this ése -is also

covered by an earlier decision rendered by this Tribunal

'whereby this Tribunal directed for payment of RAtion

Allowance to such -employees. The Area in which these

applicants are serving has been declared category B station

*

on different notifications.'“ t N ‘ Ty LT

4.,” On hea”ing the learned counsel for the partles,‘inu

conformlty with the above men+1oned dec151ons, 1t is thus

a

ordered "~ " upon 'fhe ) reapondnnt. to pay Ration

AXlowance to the- applicants from .the date 6f Notification

.y o~

Contd...
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declaring this area as category 'B' station or from the

“respective date of'joining of the applicants whichever \is

later within a period of three months from the date of

receipt of this order.
5. The application is allowed. No costs.

. e k
T - \

(D.N.CHOWDHURY)
Vice-Chairman
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL :: GUWAHATI BENCH

BIRY:

@

GUWAHAT L.
(An application U/S 19 of ‘the Administrative Tribunals
Act, 1985 ). .

A}

0. A NO. /2000,

1. Shri Heramba Barpatra Gohain
~ Son of Late Apuram parpatra Gohain
U.D. G- |
bffice of the Area Organiser ,
'&&& , Along
Arunachal Pradesh . -
(Hé:iS'presentiy_posted to Pasighat “with
| effect from 01.09.98 till date. He had
_earlier Worked-és such at Daporigo from

2. Shri Rubu Tadu
) Son of Late Rubu Tayo
Assistant |
Office of the Area Organiser ,
SeS.B. Al'ong. . |
Arunachal Pradesh .
(He is p:esently»wbrking at Along with'
effect from 20.08.96 till date. He had
earlie: worked as such at Itanagar from
21.09.91 to 19.08.96 ).

i
'

L COl'l'td. o‘. .

f
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3. Shri Anjan Kumar Gupta
Son of Late Mohit Kumar Qupta

U. DL C.
Office of the Area Organiser ,

S.S.B. , Along
Arunachal Pradesh .

(He worked at Along from 02.02.96 to
03. 06,2000 and then went on transfer .
He had éarlier_as~such at Itanagar from

06.12.93 to 31.01.96 ).

4. Shri Ravinder singh Thakur
Son of Shri Shambu Ram Thakur
U. D. Ce
Office of the Area Organiser ,

- S.S.B., Along |

Arunachal Pradesh .

(He has been working at Along from 13.09.99
till date ).

5. Shri Balaram Majhi
Son of Shri Ekadashi Majhi
. Steno :
Office of the Area Organiser ,
S.S.B., Along
Arunachal Pradesh..
(He is working at Along from - 01.10.96
till date. He had earlier worked at

Seppa from 23006.92 tO 30.09096 )o'

. contde ..
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6. Shri Rama Kanta Panda
Son of Late Netra Nanda Panda
L.D.C, -
Office of the Area Organiser ,
S. S. B. , Along

Arunachal Pradesh .

( He has been working as such at Along

~ from 10.,03,92 till date ).

7& Shri Santosh Kumar
Son of Shri Indradeo Prasad
L.D.C. .
Office of the Area Organiser ,:
S.SLB., Along =

Arunachal Pradesh .

( He has been working as such-at Along '

from 20.10.97 till date ) .

- 8, Shri Babu Chandra Sahu
Son of ‘Shri Madhaba Sahu

'Pharmécist ' , [

-

Office of the Area Organiser ,
S.‘S.- B. , Along
Arunachal Pradesh .

_(He has‘peen WOiking as such at Along

frqm 27. 02, 99 till date ) .

9. Shril Karuna Das
Son of Late Kamini Kanta Das
Drivexr

Office.of the Area Organiser ’
S.S.B., Along
Arunachal Pradesh .

cbntd...
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(He has been working as such at Along

- S from 01.05.83 till date ). o “

10. Shri Binge Ette
Son of Late Tumbin Ette
Driver
Offlce of the Area Organiser .,
S. _S. B. , Along
Arunachal Pradesh .

(He haé'been working as such at Along
from 04.06.98 till date, He had earlier -
worked as such. at Yingkbong from

09.08.94 to 03.06.98 ) .

11. Shri Ram Lal Jaishi
Son of Late Hari Lal Jaishi
Peon ' |
Office of the Area Organiser ,
S. SI.AB. ’ Aloﬁg
Arunachal'Piadesh .

o -

(He has been worklng as such at Along

: [
- o from 18.03.74 tilr date ). ‘
12. Shri Ajit_Kumar Pal _
- - | Son'of Shri Balaram Pal o

‘Peon

Office of the Area Organiser ,
S.S. B., Along

~ Arunachal Pra@esh .

(He has been working as such at Along

from 09. 10.96 till date ).

contde...
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13. Shri Purander bés
Son of Late Khargeswar Das
| Peon .
Elvi' o . office of the Area Organlser 'y
| Se S, B., Along
Arunachal Pradesh i

(He has been working as such at Along

from 03.09.96 tlll date ).

14, Shri Tamuk Tachung
Son of Late Tagen Tachung
Peon

Office of the Area Organiser ’ .
s S.S B‘ ) Along
, | o A:unachal Pradesh .

(He has been working as such as Along

 from 23.04.73 till date )

15, Shrt Bishnu'Bahadur Chetry
Son of Shri Uday Bahadur Chetry
Chowkldar
Office of the Area Organlser ,
S.S B. , Along '
Arunachal*Pradeoh.
(He hés been:Working as such at-Along
from 26.04.73 ti;i date ).
| 16.vSh£i Shyam Bahadur Sonar - ' ‘”v .
- Son of Shri Dambar Bahadur Sonar

‘Chowkidar
Offlce of the Area Organlser ,

S. S B., Along ‘
, Arunachalvpradesh‘.'

‘contd. ..
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~ (He has been working as such at Along '

from 29.12.94 till date ).

17. Shri Mani Ram ‘Sharma
~Son of Shri Dilli Raj Sharma
Choink idar |
Office of the Area Organiser ,
S. S B. , Along
Arunachal Pradesh .

'(He has been serving as such at Along
from 14.04.98 till date, He had earlier
servéd as’ suéh at-Longding ‘and Khonsa -
from 01.07.71 to 15.07.87 and from
16.07.87 to'13.04.98 respectively ).

18. Shri Jatin'Taying
Son of Late Anjan Taying
Gfoup leader |
_Office of the Area Organiser,
S.S.B., Along . T
Arunacnal Pradés h.
(He has been work #ng aé such at Pa51ghat

from 05.11.75 till date ).

19, Shri Dila Ram Chetry
%anSMiPaﬁqumlmwmy
Peon |

| Officeréf the Area Organiser ,
: S.S.B., Al ong
Arunachal Pradesh;

(He has been wdrking as such at Pasighat

from 01;06.97 till date.He had earlier ser-

ved ‘as such at Palin from 24.10;8? to o
31.05.97)

( Contd. * *
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20. Shri Hogmo Lollen
'soﬁ of Shri Dusok Lollen
Peon o
Office of the Area Qrganiser ,
S.S.B. , Along

Arunachal Pradesh.

(He has been serving as such at Pasighat
from. 22.04.97 till date. He had earlier
served as such at Roing from 30.12.93 .

to 21.04.97 Jo

21, Shri Norbu Sikhaw
Son of Shri Dawa.Sikhaw'
Chowkidar
Office of the Area Organiser ’
8. 5. B. , Along
Arunachal Pradesh .

L]

(He has been serving as such at Pasighat

from 26.04. 96 till date )o

22, Shri Jagdish Chand

Son of Shri Kishan Chand
Driver

Office of the Area Organiser ,
Se S. B., Alohg

Arunachal Pradesh,

~ (He has been working as such at Pasighat

from 12.05.2000 till date ).

contd...
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23. Shri Vikram Singh
Son of Shri Abhi Ram
Peon |
Office of the Area Ofganiser ’
Se S, B y Along
Arunachal Pradesh .

(He has been working as such at Pasighat

from 12.05.2000 till date ).

~

24, Shpi_?rab?h Chandra Das
~8eAcsf Shri Haribal Das
U.n.c <
Office of the Area- Organiser ,
S. S..Bv.‘, Along |

Aruna;hal Pradesh .

(He worked as such at Yingkiong with effect
from 17.07.93 to 31.03.2000 ) . |
05.Shri Surojit Bhowmick
Son of Shri Narayan BhOWmick
Steno
Office of_the Area Organiser ,
, S.S;B., Along |
Arunachal Pradesh .

(He has been workihg_at Yingkiong as such

with effect from 23.02.2000 till date }.

26. Shri Deepak Kumar Samantray
Son of Shri Sufendra Nath Biswal
Steno - | H V
Office of the Area Organiser ,

S’ So Bo ,Along .
Arunachal Pradesh.

contd...
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(He worked as such at Yingkiong from
14.08:91 to 30.06.94 and at Bomdila from

01.07.94 to 30.06.97 ).

27. Shri Muthukutty Jacob
Sd_n of Shri C.N. Jacob
Diiver
dffice_of the Area Organiser , |
S«S.B. Alohg '
Arunabhal Pradesh

(He has been working as such at Yingkiong

with effect from 03.06.98 till date ).

28. Shri Onkom Paying
" Son of Late Tamul Paying
Peon | |
Office of the Area Organiser ,
$.S5.B. , Along
Arﬁnacﬁalfﬁradesh

(He has been working at Yingkiong as such
with effect from 16.080%4 till date ).
29, Shri Gyamar Nillam
'vSon'of Late Gyamar Tyagii
Peon
Office of the Area (rganiser ,
S.S.B., Along |

Arunachal Pradesh

(He worked as such at Yingkiong with

-

effect from 08.10.96 to 31.05.2000).

~contd...
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30. Shri Guna Kanta Gohain
Son of Shri Hunkon Bargohain -
Chowkidar : i ‘
‘Office of the Area Organisei .
S.S.B., Along
" Arunachal Pradesh

(He has been working at Yingkiong as such
with effect from 19.06.95 till- date . He
had worked earliei at Khonsa as such from
20.11.82 to 31.05.93 and at Itanagar
from 01.06.93 to 10.04.95 ).

31. Shri Pan Singh

Peon
Office of the Area Organiser- ,
$.5.B., Along |

" Arunachal Pradesh

(He has been working as such at Yingkiong
with effect from 19.05.2000 till date).

32. Shri Tani Punning
JSon of Late Tame Punning
‘Peon |
Office of the Area Organiser y
s,s.e.,Alopg‘
Aiunachal Pradesh

(He has been working as such at Ying-

kiong with effect from 01.06.2000 till
date.He had earlier worked as such at

Bomdila with effect from 12.02.98 to
31.12.99 and at Itanagar from 01.01.2000

to 31.05.2000).

cqntd...
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33. Shri Taying fatin
Son of Late Ajum Tayeng
~ Group Leéder- '
Office of the Area Organiser ,
S. 8, B, Alongr
Arunéchal Prédesh

(He has been working at Boleng as such

with effect from 01.10.66 till date).

34. Shri Gautam Pal
Son of Shri Rama Charan Pal
Pepn
- Office of the Area OrQaniser ’
S.S. B , Along
Arunacﬁal P:édesh'
(He has been working at Boleng as such

© with effect from 09.10.96 till date).

35, Shri Gaji Memba
~ Son of Late Sonam Tobdar ™ -méwg
"Group Lgader |
- Office of the Area Organiser,

S;S.B., Along -
.Aruhachal Pradesh

(He has been working as such at Tuting
- with effect from 16.08,67 till date).

36. Shri Jacho Memba
- Son of Late Duba Memba

* Group leader'
Office of the Area Organiser,
S. S, B, yAlong

- Arunachal Pradesh

contd...
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(He has been working at Tuting as such’

with effect from 01.05.69 till date).

37. Miss. Kenji Kamni
Daughter of Shri Karken Kamni
Peon |
Office of the Area Organiser ,
S.S.B. y Along
Arunachal Pradesh

(She has been working as such at Tuting

with effedt from 19.06.99 till date).

-38; Shri Taka Ngolum
‘Son of Late Tabi Ngloum
Group Leader
| Office of the Area Organiser ,

S.S. B., Along
Arunachal Pradesh

(He has been working at Basar as such

with effect from 10.09.68 till date).

39. Shri Hogia Bogu
Son of_Late Tasak Bogu
Peon | -
Office'of the Area Organisei,
"S.S. 8, ,Al'bng
Arunacﬁél Pradesh
(He has been working at Basar with%effect

~_ from 01.01.69 till date).

contde.s
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40. Shri Rinchin Tapir

Son of Late Tamya Tapir

Group Leadgr

| Of fice of the Area QOrganiser ,
S.S.B., Along
Arunachal Pradesh

(He has been working at Monigong as such
with effect from 01.08.69 till date).

41, Shri Sanje Koje N
Son of Late Payour Koje -
Peon
Of fice of the Area Organiser ,
S.S. B s Along
Arunachal Pradesh

(He has been working as such at Monigong

with effect from 01.05.70 till date).

42°%Shri Aja§ Kumar |
Sonvof Shri Kundan Lal Sharma
Peon
Office of the Area Organiser‘,
S.S.B.,_Along |
A¥unachal Pradesh

(He has been working as such at Mechuka

with effect from 01.07.2000 till date).

(All the abplicants are non-executive personnél'
serving in various places, as indicated above,
in thé AP, Division of the S.S.B. under the

4

contd....
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14,

administrative Control of the Divisional Organi-

ser, S.S.B.; A.P.vDiviéignr, Itanagar -Zrunachal X

Pradesh )

1.

2.

3.

4.

S.

6.

cee Applicants;
| _Versus—

Union of India (represented by the

Cabinet Secretary , Department of Cabinet

Affairs:,Bikaner House, Shahjahan Rqad,,

New Delhi ).

Director General of Security -,
Block=V (East) |

R.K- Puram |

New Delhi-110066 . -

Director ’ S. So éo 9’

Block-V (East)

| R.K;~Pgramw

New_Delhi-110066 .

Divisional Organiser , S.S5.B.

A, P, Division

Ttanager (A.P, )

Area Organiser, 5.5 B
Along,Viest Siang District
Arunachal Pradesh . |
Area,Organiser, S;SQB.,
Bomdila,West Kamené District
Arunachal Pradesh:.

“contd...
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7. Area Orgahiéer, Se S. Ba
~ Khonsa ,

Arunachal Pradesh .

8. Area drganiser, S. S, Be
Ziro |
Arunaqhal_FTédesh_g"

..9."Area10rgaﬁiser, $.5.B.
 Tezu

Arunachal Pradesh . ¢

... Respondents .

<

1 ¢ PARTICULARS OF THE ORDER AGAINST WHICH THE
APPLICATION IS MADE $-

I) Illegal and arbitrary action of the

‘respondent-authorities in not allowing the applicants

to draw Ration Allowance otherwise due to them * only

on the ground that they were not applicants in Origi-

" nal Applications disposed of by this Hon'ble Tribunal

‘directing the respondents to pay_Ration Allowance to

the applicants in this Original Applications with

effect . from the date due to them. The Director,S;S.B,,

~ New Delhi (Réspoﬁdent No.3)thaé since notified by ;

- issuing memoranda addressed to various Divisional

Organisers of the S.S. B, including the  Divisional

-Organiser, S.S.B., A.P. Division,Itanagar ¢A.P. )

(Respondent No.4) to the effect that, as per existiné

instructiQns , the non-applicants in. various Original

| Applications since disposed of by this Hon'ble

' contd...
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Tribunal directing payment of Ration Allowance from
due dates would not be entitled to get the benefit
of Ration Allowance on the basis of judgments/dire-
ctions passed by this Hon'ble Tribunal. The lateét

memorandum dated 10.2.2000 was issued and circulated .

by the Respondent No.3 clarifying the stand/decision

of the respondent-authorities that the non-applicants,

as stated above, would not be entitled to get Ration

Allowance vide his office memorandum No. 9/SSB/A.2/
86(1) Manipur-534 dafed 10, 2.2000 {Annexure "QENE _at
page 22 ). ' |

11)  Order dated 16.,5.2000 passed by the Res~

| pondent No.4 and communlcated by his OM NO. BE/Court

Case/RA/99/166 dated 16.5.,2000 whereby the represen~

"tations filed by the applicants praying for grant of

Ration Allowance were summarily rejected onlypon' the
ground that none of them was applicant in OA NO. 103/99
disposed of by this Hon'ble Tribunal directing'paymenf
of Ration Allowance to the applicants who were non-

executive personnel of the SSB serving at. Itanagar .

2 : JURISDICTIGN OF THE TRIBUNAL :-

The applicants declare that the subject-

matter of the order against which they want redressal

is within the jurisdiction of the Tribunal .

3 ¢ LIMITATION :-

The applicants further declare that the
application is within the limitation prescribed U's 2f

of the Administrative Tribunals Act , 1985 .

contd. ..
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I

4: FACTS OF THE CASE

1) - " That the appliaants:are all non-exépufive
personnel serving in-the Spécial Service BUreau(S.S.B.
in short) in Along areas under the administrative
Cantrpl ofvfhe-Divisional Organiser , S;S.B.,A.PL Divi-
. sion , Iéanagar (ReSpondént~No.4)» The S.S.B. is one |
of the Departments of the Govt. of India directly under
the Cabinet Secretary . |

The applicanté,ha@é a common grieﬁanée'and
interest _in'thé matte: aﬁd_as such they are filing a
,Single application lnasmuch as the relief praYed.far ’
Aif_granted to one of them, will be eqﬁally applicable -
to all others as they are simllarly sitdated with a
v1ew to avoxding multiplic1ty of litlgatlons. The
appllcants crave leave of this Hon'ble Trlbunal to
allow them to file hereln a single application as .pro-
vided in Rule 4 (5) (a) of the CAT (Procedure) Hules,
1987 . |

2y ' That the Government of India , in 1962,
‘set - up the-Directorate General of Security (D.G.S.' in>
. short ) unde:'thé Administratiﬁa Control of the-CabiAet
Secretariat: for some specific-purposes which - is a
;mhltinrolé , multidisciplinary arganisation comprising
four age&cmes, namely, Spec1a1 Service Bureau (S.S B.
in short ), Aviation Research Centre (A.R.C. in short),
Special Frontier Force (S.P.f; in short) and_ Chief ‘
.Inspeatoraﬂé ofléﬁﬁéments . |

contde.s
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3) That the applicantsibeg to state that
the Cabinet Secretariat , vide letter No. A,27011/4/86-
EA-II dated 18.12.87 addressed to the Director, Plann
igg, Directorate General of Security,informed that
certain concessions were granted to the Staff of 5.5, B. ,
S;F.F.; C. 1.0.A (Chief Inspectorate of Armaments ) and
Directorate of Accounts and the concessions were listed

in Annexure-I . In the said letter it was also mentioned

that for some of the concessions, the various hardship

_locations had been categorised as "B" and "C" stations

as mentioned in the Annexure-II to the letter. In' the
said letter, it waé~also mentioned that for the purpose

of House Rent Allowance, concessions to the various cate-

gories to Staff, the equation of post as listed in

Annexure—A to the Cabinet Secretariat order' dated
28.,10.86 WOuld also be applicable in respedt of the Staff

}
of S,8 Be, S.FoC., CoLO.A, and Directorate of Accounts.

Copy of the said letter dated 18.12.87

alongwith two Annexures is annexed herewith

and marked as Annexure-I .

Y

- 4) The applicants beg to state that, . from

the said letter and Annexures, it would be apparént that
certain concessions were granted and in the case of
the applicants, the concession referred to against'

o
serial No.2 in Annexure-I, i.e. Ration Allowance,would

7 be relevant. The House Rent Allowance to the executive

cadre was made admissible to the‘personnel of other
cadres also of the corresponding level except in the

case of S.S.B. Battalion personnel and Deputy.

contd...
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Commandants/Company Commanders/Assistant Company

Commander of S.F.F. and also those on deputation in the
S.F.F. from the Army . |

5) That the applicants beg to state that

the order dated 28.10.86 mentioned in letter dated
18.12.87 (ANnexuie-I) was an order from the Cébinet
Secretariat whereby fhe sanction of the PresidéntVWas )
conveyed to the equation of posts listed as Anne#ure-A
in various cadres of corresponding level in Aviafion
Research Centre to that of thé executive cadre, The .
present apblicants have beenAequalised with the Field
Officers and below and as per the said equation, the
applicants were paid House Rent Allowance from 1987

itself ., .

A copy of the said letter dated 28,10.86

alongwith enclosures is annexed herewith

and marked as Annexure- II.

6) That the applicants beg to state . that
in terms of the above-noted Cabinet Secretariat letter
dated 48.12.87 (Annexure-I), the following hardship
locations in Arunachal Pradesh were categorised " as
"B" and "C" stations as indicated in Annexure-II to

that letter dated 18.12.87¢ —

Arunachél Pradesh-

Categorz,"B“ locations aCategory NC" locations

1. Bomdila | .)1f C/ Tazo %qf

2. Tawang - o 2. Koloriang 0

3. Daporizo v '3. Monigong /f/ﬁ '
contd...
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éategofyw"B" locations o Category "C"'iocations‘
4. Along - 4. Mechuka " -

5. Yingkiong o 5. Tuting | /

6. Roing | 6. Wakka
" 7. Haduliang | 7. Hawai

8. Miao : 8. ﬁadu\

9. Nampong | | g 9..Longding" B

10. Seppa' 0. Panchao'(Tirap)

~ 11, Changlong
12, Anini

| It would be pertinent to point out that'thev

_ above ~noted'orders,dated.18;f2.87 became effective.

with effect from 1.8.87 ano accordingly the afore_said
locations were‘categorised as WBM and #Ct stations With
effect f#om’1.8.87.-The{non;eiecdtive personnel of-the
SS.S.B, serving in those-locations,were—not greoﬁed
Ratlon Allowance with effect from 1.8.87 although the
executlve personnel based in these locations were dra- '3

- wing Ration Allowance since long in terms of the said

letter dated.18.12.87 (Annexure-I at page 8. Yo

In exercise of powers conferred on him as the
Headcof the Deparfment, inttenms of paragraph 3 of the
afore-said Cabinet Secretariat letter dated 18.12.87
(Annexure-I), the Director, S;S;B.,New Delhi (Respondentv
'Vo.s), by his office order No. 9/SSB/A-2/86(1)= AP/94~95/
: 435 dateé 8.11.94, conveyed the sanction of the competent

authority to the cla551f1cat10n of the under-mentioned

contd. .o
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Stations in Arunachal Pradesh'as category "B" and cate- -
gory "C" stations for the purpose of granting various
concessions including Ration Allowance as referred to

in the said Cabinet Secretatiat letter dated 18.12.87 -

l(Annexure-I} for a period of one year with effect'ffbm

the date of issue of that letter, i.e. from 8.11.94

to 7.11.95
.Category "B" stations Catégory ncs étations'
1. Rupa. (A, P.) | 1 Lumbrang (A.P.)
2. Kalaktang °. 2. Bumla
‘3. Basar ' | 3. Chuna
4, Likabali " 4, Kninzanam
5. Pddighat 5. Muktar
6. Tezu - - 6. Ziro
7. Khonsa 7. Zimithang
8. Itanagar : N 8. Bleeting
9. Mukto : . ) 9. .Lumla
10. Dirang 10. Jaﬁg ‘
1. Nefra =~ . 11, Thrizine
12, Raga ' . 12. Bémeng
13.;Taliha - | 13. Sanglang
14. Palin 14. Nacho
15. Boleng | 15. Damin
* 16, Chowkham 16. Kronli
17. Wakro

Subsequently, by another order No. 9/SSB/A.2/
86(1)-AP/3423-24 dated 19.12.95, the categorisation of

the above~noted stations in Arunachal Pradesh DiQision

contd...
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of the S.S.B. as "B" and "C!" stations for a further

period of 3 (three) years with effect from 8.11.95 to

7.11.98 was sanctioned .

~

By order No. 9/SSB/A.2/86(1)-AP/3662 dated
"17.8.98, the sanction of the competent authority'was
similarly~conveyed to the classification of the above-~ |
v-noted statlons in Arunachal Pradesh as category “B" and
category "C" stations, as stated above, for a further
period ofkq_(three) years with effedt from 8.11.98
(from 8.11.98 to 7.11.2001) .

It is, therefore, apparent that the cate- -
gorlsatlon of the above-noted statlons as category '"B%

and category "CH" ftations has remalned valid with effect

from 8.11.94 to 7.11,2001 .

. Copies of the said orders dated 8.11.94,
19.12.95 and 17.8.98 regarding categorisa_

‘tion of the stations concerned as "B" and .
RC" stations in A.PQ Division of the S.S;B.
are annexed herewith and marked as

"~ Annexure—1II,IV and V respectively.

7) 1 That the .applicants beg to state that yin
the context of what has been stated above, the applica-
nts who earlier served/have been serving in the following
locations are entitied to the grant of Ration Allowance‘
. with effect from 1.8.87, in tefms of letter dated

18.12.87 (Annexure-I) :-

conNtdeecee
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1. Along
2. Seppé

3.1Yingkiong
4, Longding

5. Daporizo

6. Roing
7. Bomdila
8. Tuiing
9. Mbnigong
10. Mechuka

On the otherhand, the applicants who had-
served/have been'Sering in the following stations are -
entitled to the granf of Ration Al owance with effect

from 8.11.94, date from which these stations have been '

categorised as B or "C" stations by the competent

“authority, as stated above i~

4. Itenagar
2. Khonsa
3. Pasighat
4, Palin
5. Boleng

6. Basar

8) That , as atated above, the applicants are
entitled to the grant of Ration Allowance either with

effect from 1.8.87 or from 8.11.94 with reference to

“their places of posting in stations which have since

been categorised as "B" or "Cﬁ stations. The Field

, contd...
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Officers and below were being paid Ration Allowance
as their entitlement but , for reasons best known

to the sutﬁorities, the present applicants who hed'
been equated with the Field Officers and below were
not paid the Ration Allowance in a most 1llega;'_and

arbitrary manner ,

9) ' That the applicants beg to state fhét the
Aviation Research Centre is a pait ef Directorete Gene-
ral of.Security alongwith S. S.B. and two other organi-
sations. Similar concessions 1nclud1ng Ration AllOWance
were granted to the employee of the Aviation Research
Centre and the non-executive Staff of the Aviation
Research Centre were also deprived of the Ra%ion Allo-
wance and only executlve staff was given the same.

Some employee of Aviation Research Centre-, Doomdooma had

"filed an application  before this Tribunal claiming that

being non-executive Staff, they were also entitled to
get the Ration Allowance as was being given to  the
executive Staff, according to the'equalisatiehﬁdgnses

per order dated 28.10.86 (AhnexurenII) and the seme was

numbered as O.A, 245/95. A Division Bench of  this

Tribunal ,by judgment dated 14.6.96, held that the

Ration Allowance was admissible to the applicants ané

‘directed that the Ration Allowande be paid to the appli- i

cents &wx at the rate applicable to them with effeet

from the due date and to pay the arrear amount within a
fixed perlod ‘The Av1at10n Research Centre authoritles,
instead of grantlng the conce531ons, filed an S. L.P.

in the Hon'ble Supreme Court challenging the erder

contd....
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passed by this th*ble Tribunal granting Ration Allow-
ance to the non—exeéutive Staff and the 8ame was num-
bered as Special Leave to appeal (Civil) No. 1706/97.
The Hon'ble Supreme Court, by order dated 16.3.98 , o
dismissed the Special Leave to Appeal and directéd that :
the order be punctually observed and carried into exe-
cution by all concerned. 'The order dated 14.6.96 passed
by this Hon'ble Tribunal in. 0.A.NO. 245/95 had attained

finality «

Copies of the judgment dated 14.6.96 passed ’
by this Hon'ble Tribunal and the order dated
16.3.98 passed by the Hon'ble Supreme Court are

~ annexed herewith and marked as Annexure-VI and

VII respectively.

10) That the applicants beg to staﬁe that'in pur-'
suance of:the said judgment ,the Cabinet Secretariat ,
Vide'théir'drder No. A-27011/4/86-EA. 11/1483 'dated
16.6.98, santtioned the Ration Allowance to the non_

executive Staff of the Av1atlon riesearch Centre and all

payments have since been made to the Staff who are still

‘continuing at Doomdooma which has been Categorised &3

ngh Stafion .

11) That the applicants beg to state that some

bthéﬁ ﬁon—exeéutive personnel of Aviation Reseérch Centre
(ARC) in short>;'F.R.U. Numaligarh who were also .depri-
ved of getting the Ration Allowance had also filed an
apblication before this Hon'ble Tribunal claimihg
Ration Allowance and the same was numbered .as. OLA.NO. - -

89/96, This Hon'ble Tribunal ; by order dated 17.7.98,

contd...
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_disposed of the -application directing‘the department

to pay Ration Allowance with effect from 22‘2‘94,

alongwith arrears within 3 months .

Copy of the said order dated 17.7.98 1is

annexed herewith and marked as

Annexure- VIII .

12} That the applicants beg to stéte that
after the non-exébutive cadre employées_ofmtheiAwiafion
Research Centre,Doomdooma and of Aviation Research Cen-
tre, Field Research Unit (FeR.U. ),Numaligarh Weieiéra_
nted Ration,Allowaﬁce , as stated above, in terms of .
orders péssed-by this Hon'ble Tribunal which .wa§ not
interferred by the Hon'ble Supreme Court, the rion-exe-
cufive‘personnel serving. in the S,S.B., Itanagar in
Arunachal Pradesh filed an application before the Hon'ble
Tribunal which was registered as O.A.No, 103 of 1999
claiming.grant‘of Ration Allowance with effect from

8.11.94, date from which Itanagar was. categorised as

"B" Station. This Hon'ble Tribunal, by order. dated
8.9.99, disposed of the application by directing the
reépondent—authorities to pay rétiOn allowance to the
'appliéants with effect from the date on which tﬁe allo-
wance became admissible. It was further directed that
the arrear amount, as admissible to each applicants, . -
should be paig withint 90 éays from the date of recéipt '
- of the oxrder. ‘

| Copy of the said order dated 8.9.99 passed

by this Hon'ble Tribunal in O.A.No.103/99-
is annexeéd herewith and marked as

Annexure- IX.

contd...
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13) , ' That, thereafter, some of the non-executive.

‘personﬁel'of the S.S.B. serving under the Divisional

organiser, S.S.B., Shillong, Meghalaya also filed “an
applicatioh'before this Hon'ble Tribunal which was regis-

tered as O.A. NO. 367/99 praying for grant of ration
allowance with effect from 27.4.92, date from which Shi-

llong was categorised as "B" Station. This Hon'ble Tri-
bunal, by order dated 12.1.2000, disposed of thé_app;ica-
tion directing the respondents to pay ration allowance

to the applicants with effect from 27.4.,92 onwards (date

from which'Shillong was catégorised as "B%* Station .

Copylof the said order dated 12,1;2000 pa-
ssed by this Tribunal in O. A, NO. 367/99 in

annexed herewith and marked as_ Annexure-X.

14) That, thereafter, the non-executive personnel
serving in the é.S.B. Training Centre , Haflong under the
administrative Control of the Deputy Inspector General,
S.S.B. Training Centre, Haflong approached this Hon'ble
Tribunal by filing O.A NO. 104/2000 . Praying for grant
§f Ration Allowance with effect from 12.8.97; date-from
which Haflong was categorised as "B" station, This Hon'ble
Tribunal , by order dated 9.6.2000, allowed the applica~
tion by directing the respondents to pay ration allowance
to the'applicants with effect from 12.8.97 (date from
which Haflong was categorised as "B" station) or with
offect from the date of their actual posting at Haflong
whichever is later. The respondents were further directed
to pay the arrear ration allowance to the ~applicants

within 3 (three) months from the date of communication of

Contdo oe
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that order. In terms of the said'dirgction, the -applicants

have been enjoying the benefit of Ration Allowance .

Copy of the order dated 9.6.2000 passed in
0. A.NO. 104/2000 is annexed herewith and

marked as Annexure- XI.

15) AThat the applicants beg to state and submit
that they are similarly situated like the applicants in.

the abqye-noted original applications and their case for

. gfanting ration allowance is fully covered by the orders

passed by this Hon'ble Tribunal in the above-noted origi-

nal appliéations.

_ The non-executive pérsonnel serving in S.S.B,
in Ttanagar (0. A.NO. 103/99) and also those serving in
Shillong (0. A.NO., 362/99) have since been granted ration
allowgnce in terms of the orders passed by this Hon'ble
Tribunal, as stated above, and the present applicants are
similarly situated like the applicants in those appliéa. -
tions and as such, relying on the ordefs,,the applicants
are entitled to be granted ration allowance from the daté
of posting in the stations categorised as "B® or "Gn Sta-

i

tions . -

16) - -That the applicants beg to state and submit
that the applicants, as stated above, are non_executlve
personnel serving in various stations in the A.P.Dlvision
of the S.S.B. in Arunachal Pradesh under the administrative
Control of the Divisiqnal Organiser,S.S.B.,A.P.'Division;
Itanagar, The‘applicants are entitled to the grant of

Ration Allowance either from 1.8.87 or from 8.11.94 ,

-~

contd..,
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depending on thé blaces of posting having declaration of
category "B" or "C" or from theirvfespective date of

joining at the places whichever is later with arrears., .

A statement reflecting the exact period for
which the applicants are entitled to ration

allowance is annexed herewith and marked as

Annexure- XII.

- 17) Thét “the applica&ts;beg to state and submit
that‘the presentAépbiicants could‘not<join the applicantsn_
(non-executive personnel serving in S.S. B at Itanagar )

in filing 0.A NO. 103/99 claiming Ration Allowance with -

| effect from 8.11.94_for‘varioﬁs Teasons and as. such they
are now approaching this Hon'ble Tribunal praying for grant
of Ration Ailowance as has been granted to similarly situ-

ated-personnel‘Who_were applicants in 0. A.NO. 103/99.

18) o That, ”the applicants beg to state and submit,
that the Respondehf No.4 earlier Treceived memo No.30/SSB/
A2/ 97/17-559-570 dated 19.2.99 from the Respondent No.2
whereby, referrigg to earlier cases of granting ration
allowance to non-executive personnel of S.5.B., it was
intimated that only the applicants in O.A.NO.245/95 who

"were non-executive personnel of the A.R,C., Doomdooma were

granted ration allowance in terms- of the orders/judgement

passed by this Hon'ble Tribunal in the above-noted case.

In another memorandum No. 9/SSB/A.2/86(1)/
SHG-3045 dated 2.11.99, the Respondent No. 3 had made:

the policy decision taken by the respondents authorities

contd...
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very clear by reiterating that, non-applicants\:lu”
various original applications so far disposed ofuby.

| this Hon'ble Tribunal directing payment of ~ration”"’_
allowance are not entitled to the grant of ration allo-
wance. The above stand in the matter of grantlng ratlon"

allowance to the non~executive personnel of S.S.B. had
been categorically asserted by the Respondent No.3 in
his office memorandum No. 9/SSB/A 2/86(1) _Haflohg~459 e
dated 4.2.2000 and No. 9/SSB/A 2/86(1)-Man1pur—534 ”
4oated 10.2.2000 whereby it was circulated that, as per
existing 1nstruct10ns the non applicants two CAT cases

are not entltled to get ration allowance on the ba51s

of Juogements/dlrectlng given by this Hon'ble Tribunals.

. As the present appllcants are not appllcants in any of

the original applicants decided'by this Hon'ble Tribunal -
allow1ng grant of ration allowance, the respondentsuau-
thorities have virtually reJected the claim of -the
appllcants for grants of ration allowance and the appll-l
cants are not conv1nced that no useful purpose would be $
served by waltlng any longer and as such they are appro-

aching this Hon'ble Trlbunal praylng for relief .

The aforesaid memoranda dated 19.2.99 ,

2.11.99, "4.202000 and 10.2.2000 are annexed
 herewith and marked as Annexure- X111, XIV and

XV and XVI respectlvely.

19) ‘That the applicants beg to state and submit
that -the applicants had also submitted representations

to the Respondent No.4 through proper channel praying

contd...
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for grant of ration allowance from due date as had been

granted to the applicants of OA 245/95, OA 103/99 and

OA 367/99 by this Hon'ble Tribunal. In fact, the appli-
cants wereflegitimateiy expecting that the jespondent-
authorities would extend £he'benefit of the jedgment/
directions.given in the afore-said original abpiications

of their own as they were similarly situated but nothing

tangible was done in the matter. The Respondent No.4,

by his OM NO. BE/Court case/RA/99/166 dated 16.%5.2000

sunmarily rejected the claim .of the applicants for grant
of ration allowance only .on the ground that.theftvwere

not applicants in. 0.A. NO.- 103/99 filed by non..‘exécu.
five personnel qf SSB serving at Itanagar and es such |

the Ration Allowance was not admissible to them.

Copy of the said OM dated 16.5.2000 is ann-
exed herewith and marked as Annexure~ XVII .

20) That the applicants, having been aggrieved
by the impugned arbitrary action in rejecting the claim

of the present applicants for grant Ration Allowance

from due date, the applicants have now approached this

Hon'ble Tribunal praying for relief .

| 5 ¢ GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :-

1) For that the action of the respondent—autho-
rities in denying ration allowance to the applicants ie
illegal, arbitrary and extremely discriminatory and as
such this is a fit case where this Hon'ble Tribunal w1ll |

exercise jurisdiction and grant relief otherwise due to

. them .

contd,..
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I1) . - For that the applicants have been illegally

discriminated against in not allowing the benefit of
ration allowancé although they are similarly situated
with the appliéants, being the non-executive personnel
of the SSB serving in Itahagar (OA NO. 103/99), Shillong
(oA No. 362/99) and Haflong (OA NO. 104/2000) who have
since been granted the benefit of ration allowance from
due date, with arrears , as per order of this Hon'ble
Tribunal and as Such the action of the respondent—autho-

| rities is bad in law and liable to be set aside .

111) - For that the Tespondent-authorities are lega-
11y required to extend the-benefit of ration allowance

of their own to the present applicants in pursuance of
the directions/orders passed b& this Hon'ble ‘Tribunél

in 0. ANO., 103/99, 0.A. 367/99 and 0.A. 104/2000 inasmuch
as the,applicanﬁs are similarly situated with the appli-
cants in the above-noted original applications and that
not having been done, the action of the respondent—éutho-'

rities is bad in law and liable to be set aside .

V) For that the respondent-authorities ,instead
of extending the bénefit of ration allowance to the appli-
cants of their own, as directed by this Hon'ble Tribunai,
committed'a serious illegality by driving and harassing
the applicants to approach this Hon'ble Tribunal causing
multiplicity of litigations and as guch.the action of the
authorities in dehying ration éllowance to the applicants

deserves to be struck down as unsustainable in law .

contd...
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vy For that the action of the authorities in

not allowing the applicants to draw ration allowance

has amounted to serious discrimination offending ‘the

equality proviéions constained in Article 14 and 16 of
the Constitution of India and as such the action of the

authority is bad in law and liable to be set aside .

VI);‘ lFor' that, in any view of the matfer, the
action of the authorities in subjecting the applicants
to serious and illegal discrimination and denying‘them
the ration allowance otherwise due to them is bad in léw

and liadle to be set aside . -

6 3 DETAILS OF THE HEWMEDIES EXHAUSTED :—

'vThé:apélicénfs had submitted representafiops
to thé‘éémpetent authority thr&ugh proper channéﬁf but
in view of the éélicy decision adopted by the respondent-
authorities.tq the effectAthat'non-applicants in original

Applications disposed of by this Hon'ble Court directing

.payment of Ration Allowance to the applicants from the

due date, the claim of the applicants had been wkxxusx

summarily rejected . >

7 3 MATTERS NOT_PREVIOUSLY FILED OR PENDING wITH ANY

OTHER CQURT z-

_ The applicants further declare that they

have not previously filed any application,writ petition

or suit regarding the matter in respect of which this

~.application has heen made before any Court or any other

]

contd...
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authority or any other Bench of the Tribunal nor any
such application, writ petition or suit is pending

before any of them.

8 : RELIEF SOUGHT

' it is , therefore, prayed that Your

" Lordships would be graciousiy pleased to admit
'@hﬁs applicatiog; call for the entire records
of the case, ask the respondents to show |

" cause as to why the applicants should not be
'grantéd the benefit of ration allowance with
effeﬁt from the date from which the piaces of
their posting were categorised as "B" or ﬁC@h
stations by the competent authority or from
the actual date of joining working in' such

- stations whichever is later as has been granted
to others who are similarly situated' like the
present applicants and after perusing the cau-
ses shbwn, if any, and heéring‘the parties ,:
direct that, in view of the attending facts
and circumstances of the case, the applicants
BEEX be granted Ration Allowance with effect
from the date from which the stations to which
- they have been posted have been categorised as
"B" or "C" stations or from the actual date of

.theii joining in these locations so c;tedorised,

whichever is later including arrears as has

been granted to other similarly situated non-

contd...
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executive personnel serving in SSB,Itanagar,
SSB, Shillong and SSB, Haflong and/or pass

any other order/orders as Your Lordships may

deem fit and proper.

And for this act of kindness, the applicants, as in

 duty bound, shall ever pray .

contdesss
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. 9 s INTERIM ORDER , IF ANY, PRAYED FOR i

NIL.

10s Does not arise, The application will be presented

personally by the Advocaterf the applicants .

1 PARTICULARS OF THE POSTAL ORDER IN RESPECT OF THE

APPLICAIION FEE ;-

- L.P.0O, No. QG BORRAL  dated 18 32000
issued by the Guwahati Post Office payable at

Guwahati is enclosed .

12. LIST OF ENCLOSURES:-

As stated in the Index .

contd....
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VERIFICATION.

I, Shri Heramba Barpatra Gohain,

- son of Late.ApuramABarpatra Gohain, aged

-

about 51 years, presently serving as the
Upper Division Clerk under the administra-

tive Centrol of the Area Organiser; S.S.B.,

'Along'(Arunachal Pradesh) ao, héreby, verify

vthat the statements made in paragraphségrn{5¢7

andRO ' )
E%%SB%%U?.are true to my personal knowledge and

9)
those made in paragraphs?%?5?5fZ%%)%.Jl%”¥§%%£§““J£5

‘are believed to be true on legal advice and that

‘I have ‘not suppresséd any material fact.

—

- I, being one of the applicants, have

been authorised by other applicants t0‘$ign this

. verification on behalf of -all the applicants.

Place G;anakéy_ | | g¥§?§§:¥hre éﬂfJL«gk”b

Date : 1.2 060



- 38~  ANNEXURE-I. Y

NO. A. 27011/4/86 «FA-I1
Govermment of India , -
Cabinet secretariat '
Bikaner House {aAnnexe),
Shahjahan Road ,

New Delhi .

‘New Delhi,the 18.12.87.
To,

The Director {Planning),
Director General of Security,
East Block,R.Ks. Puram,

New Delhi-66..

Subject.- Grant of concessions to the staff of SSB, SFF,
» c.I.0.A. and Directorate of Accountants .

sir,

I am directed to ¢onvey to the sanction of the -

President to the grant of concessions mentioned in the Ann-

exure-~I to the various categories of staff of SsB, SFF -,

_ CIOA and Directorate of accounts subject to the restrictions

indicated therein on the pattern of the Research and analysis

wing of this secretariat .

2. o These orders will take effect w.e.f. 1lst august ,
1887.
3§ For scame of the concessions the various hardship

loc;ations have been categorised as *B' & ‘¢’ stations as
indicated in annexure-II to this letter. However, if {:he
Heads of the Department feel at certain times that certain
locations or assigrment's have béceme specially hazardous

and there is a specific increase in the threat to the

contde. o
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personnel and/or premises,'they can determine on merits
the cirtieria of hardship and the period for which such
locations may be categorised as belonging to category ‘B! -

& o0 stations after recording the reasons in writing .

4. For the purpose of House Rent allowance concesgsions
to the various catégories of ‘staff, the equation of posts
as listed in Annexure-‘a* to the Cabinet secretariat®s order
No. A.11016/86-p0-I, dated 28.10.86, will also be.applicable
in respect of the staff of SsB,SFF, CIOA and Directorate

‘of Accounts .

Se This issues with the concurrence of the Ministry
of Finance vide their U.0. No. 5-1426/SE/87 dated 10.8.87

read with yo No. 1151/pir.Fi(s)/31, dated 2nd Dec. 1987.

Yours faithfully,
S3/- (R.K.GANGAR)
Deputy Secretary (SR).

Bnclo:Annexure-I Il.

COpy to :- ‘ o _ : )
1. shri H.B.Joshri,pirector,sSsB .

2. Maj. Genl. s.K. sharma,PVsSM,IG SFF.

* 3« Ge.Be. Mathur,Dy. Director of Accounts.

4. Lt. Col. K.K. Bhandari, cIOa.

5. shri J. subramaniam ,Director IF .

6. shri K.K. Mittal,Dy. Diredtor of Accounts (SW).

i

7. Order File .

contde..
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OFFICE OF THE DIVISIONAL ORGANISER,SSB: A.P. DIVN.ITANAGAR:

No. NCE/F-9/97-98/27 . ‘Dated:-20,11.97.

Copy to i

)

1. The comdts., . CC,SSB.Dirang/Paser/Tezu- for information

and necessary action W.V.T. your signal No. 4724 dated

25010097 . ‘ 4

sd/-Illegible,

AREA ORGANISER (S)
DIVL. HQRS.SSB:ITANAGAR .

contde o«
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ANNEXURE TO THE CABINET SECTT.

/
- - - -y - - - - - L - - - - -
[ ] $
sl. Nos Nature of the .
: concession . .
- - - ] - - - - - - - - -. - -
-1 ‘ s 2 , . s

- e e e O B > e = wm > - o o= o

1) Hardship Allowance.

LETTER NO. A. 27011/4/86-Ea~II DATED 15 DECEMBER,1987.

——-n-——----—'——--’_—-‘-

. ]
Extent of the concession granted :

3
1

----—-----.—---.—-—-‘-

A hardsh;p allowance @ Rs.25% of basic
pay subject to maximum of R.400/- p.m.
in respect of category *c* and 12.5%
of basic subject to maximum.of Rs.200/-,
Pem. tO category °*B®' stations other
than those situated in the North -
Eastern region,andman & Nicobar Is-
land and Lakshdweep,where special
allowance is already sanctioned .

Remarks .

For the stations which are declared
as belonging to category *'B' and
'c' by the Head of the Department
‘under the powers now deegated to

him, the same rates will apply .

Contdo X
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2) Ration allowance : Ration Aliowance to the rank of Field Off icers
and below at the following rates excepting ssB
.Bn. personnel and Dy. Comdts/Dey.Comdrs/ Asstte.

Dey. Condrs of SFF and.also those on deputation

, in the SFF fram the Army :-

contQee oo

o~ !
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l, : . . -8
et » .
1l 2 4 3 7 4
Location Rates
i) category 'B* As admissible from time to time
“ ( Stations. in the Border Security Force in

preace Areas .
ii) category *c*
stations . As admissible from time. to time
in the BSF in operational areas .

3) Clothing -1) a non—refundable clothing grant of %.3000/- for (i) The amount .will be paid as an advance and

. staff other then SsSB Bn. personnel and Dy.: .will be adjusted on recéipt of the join-.

' Comdts/coy.camdrs/asstt .coy.Camdrs of sff and - ing report at the hardship location and a
also those on deputation in the SFF from the certificate that the advance has been uti-
army,posted in category B & C stations and lo- lised for the purpose it was intende . '

cated at or higher than 3000 Mtrs.above MsSL
and k.2000/- for staff posted at category B,

& C stations and located between 1500 and 3000
Mtrs.above MSL as a one time grant .

-

contda..
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{ii) Renewal grant at the rate of 500/- (ii) This one time non-refundable allo-

p.a. for location at or higher than wance will be admissible only to
3000 Mtrs. above MSL and ks.300/- Ped . those personnel who are posted in
for locations between 1500 and 3000 category ‘B* & 'C* locations for a
Mtrs. above MSL in category *B' and period of not less than 2 yéars .
¢c* stations . oo In case the Officer returns frqn

posting from category 'B' & 'c' lo-
cations earlier than 2 years at his
own request , he will be asked to
refund proportionate share of. the
clothing grant « |

(1ii) The Head of the organisations at
their own discretion within app-
roved paremetors,can classify any
location as belonging to category
*B' & ‘C' station for the purpose

. : : » ] of clothing grant (Though on the
' ‘ basis of height alone it may not
. : : - 80 qualify) based on other fac-

tors such as severe climate

’ . - o ' . ' ’ . contdeess:

Y



4. special Ta/DA -

S. leave Travel
concession:

- Yyear against the normal Rules

Daily allowance at lncreased rates for
classified *A' class cities will be ad-
missible during tour to category 'B' &
*c' stations .

Porterage and animal transport cha-
rges as admissible under Supplementary
Rules {vide Min.of Fin.0.M.NO.5{(34)-E. IV
(B)/64 dated 6.10.65, for classified areas
in Himachal Pradesh will be admissible for
tours to all category *B* & ‘c' stations .

{i) Bmployees other than SSB Bn.per-
sonnel and those on deputation in the
SFF from the Army posted in category
*B* & '¢' locations will be entitled
t0 leave Travel concession once a

of
one in 2 tears .

etc. {e.g. in a narrow valley).The Head of
the organisation will got approved,well in
advance, from the Cabine$ Sectt., the para-

meters for declaring any locations as equi-

" valent to the category *B' and ‘¢’ stations.

In case the employees posted at category
‘B* & ‘C' locations has already availed

~the LTC for the block year 1986-87 before

issue of this order,that conce351on will
be treated as pertaining to the calendar

year, 1986 .

contde ..
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(1i) In case of death,seriocus illness of
marriage of a family member, where the
family resides separately,the employees
will be entitled to 50% of the rail fare
bf the éntitled class for travel to place
\ of residence of the family.If the employ-
ees are to travel more than 50 Kms. By
road either at the end of the journey ,
full bus fare for this journey will
also be reimbursed . - J

6. Journey t ime while Employees posted in category *B® & ‘¢’ leave in their case will commence and

prdceeding on leave. station will be entitled to joining terminate on the date the employees rea-
- time between the point of duty and - ches the Rail head nearest to the place
nearest Rail head . Of duty at category *'B* & *c' station.

(i1) The journey time should be reasonable
and will be determined by the respective units.



7.

- 5;

House Rent Allowance

—43 = *‘

100 . [}

3

House Rent allowance facilities admigsible to

the Executive cadre will be admissible to the
personnel of other cadres also of correspdn-
ding levels except in the case of SsB Bn.
personnel and Dy. Comdts/Coy. Camdrs/Asstt.
Coy. comdrs. of SFF and also those on depu- N

tation in the SFF fram the Army .

Contdesss
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3 ~ 4

8. Cash campensation
for work on holi-
days ..

9. Govermment tra-
nsport -

10. security allow-
ance to Mini- o
sterial ,secre-
tarial and Acc-
ounts cadres.

cash caupensation for work on hol.
iday as admissible to the staff of

" the executive cadre upto the rank

of Field Officers, in the IB & AW,
will be admisgsible to personnel Ass-
istants, stenographers and other
staff of Telecam,ciphar and M.T. ca-
dres, who are drawing'basic pay of
. 900/~ (pra-revised) and below are
not entitled to overtime allowance.

Government -transport will be provi-
ded to the staff engaged in night
shifts for picking them up and to
enable them to return to their resi-.
dence .

Security allowance at the following
rates is sanctioned to the following .

category of the staff working in Top

Secret Branches subject to a maxi-

mum of 15% in each crade :a=

Designation- ' T Amount .
1) LeD-Ce 75020/- PeMa
" ii) stenoc.Gr.III/UDC - Bse 307/ P.Ma
_iii) steno. Gr.Il/Assistant. B¢ 50/~ P.M-.

iv) section Officer/Private
Secretary/Sr.P.a- Rs.100/~ P.M.

v) Assistant Director /area R« 200/~ P.M.
organiser/Dy.Director of

Accountse

contQee o
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ANNEXURE-II TO THE CABINET SECTT. LETTER NO. DATED:-

STATE

ARUNACHAL PRADESH

GLURAT |
HIMACHAL PRADESH

Jd & K

. MANIPUR

MEGHALAYA
- PRIPURA

-
-~

UTTAR PRADESH

. WEST BENGAL

CATEGORY 'B' ‘LOCATINS 'CATEGORY ‘ct

BOMDILA
TAWAN G
DAPARIDO
ALQNG
YINKGING
ROING
HAULIANG
MIAO
NaMPQN G
SEPPA

RATHANPUR

- KALPT (REKONG-PEO)

POOH

JOWAI

NONGSTOIN

KAILASEHAR
UDAIPUR

- KHOWA I

SONEMURA

. DHARCHULAI

JOSH IMATH
SUKIAPOKHRI

NAXALBARI

PR X

LOCATI.
C/Taz0
KOLORIANG
MONIGAQNG
MECHUKA
TUTING -
WAKK A

HAWAI

LADU -
LONGDING
PANCHAO{TIRAP)

CHANGLNG -
ANINI

Kaga
KALQYG
NYOMa
HANLE
LEH
KHALSI .
MORCH

. CHAKRP/

EKARONG
CHANDEL

CHURA CHANDPUR
MONGHBA

TAMEN GLNG
UKHROOL

. CHASSAD

KHULLAN

MUNSYARI
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ANNEXURE=II.

GOVERNMENT OF INDIA,

CcaB INET SECRETARYAT .,

BIKANER HOUSE ANNEXE,

SHAHJ AHAN ROAD ,

NEW DELHI.

~ No. A-11016/6/86-p0I pated the 28th Qct.1986 .
" ORDER

-

Subject :- Extension of House Rent Allowance concession to
other cadres of ARC at par with executive cadres.
Refefence ARC dtd. yo NO. ARC/E-1/88/85, dated
the 15.9.1986 . ' '

' 2. ~  In continuation of this Sedratariat lette: No »
'A-49011/8/86-Do.1¢dated the 10.5.1986, sanction of the Pre-

- 8ident 13 hereby conveyed to the equation of posts listed

at annexure °*A‘ to this order in various cadres of COrreSe

ponding levels in the ARC to_that of the exedutive cadres.in'

the said organisatioh éxalusively_for the purpose of payment

. of House Rent Allowance as admissible to the executive cadre.

3. - fhis issues with the concurrence of the pirector

{IF) vide their Dy. No. 1799 dated 1.10,1986.

sa/~- (ReK.GANGER)
Deputy secretary (sR).

TC -

- 1. shri R.Swaminathan,Director,ARC,New Delhi.

2. shri Mic.Roy Choudhury,Director of accounts-

Cabinet Secretari;t,uew pelhi .

3. shri J.subramaniam,Director {IF),cabinet Sectt.
New Delhi.

4. Guard File .

(R <K ~GANGER)
peputy Secretary (SR) -

contQe oo
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2.

sl. Designation and

No. Pay scale of exe- cadres.

cutive cadre.

1 2 -

1. S+F.0.
R¢650-30-740-35-
810.EB-35-880-40-

1000~.gB-40-1200/-

2. Field oOfficer
. RS¢ 550=25-750-
EB=30-900/«

1.

22.

32

4
5.

6

Te
8.

9.

1 00\

3

Section Officer B,
Accountg Off icerks.

BPrivate.secre- Rse
tary -

Sre ﬁ.A; . Bse
Asstt. Fire Off-
icer . Rs.
Asstt. comman- |
dant . Re
Asstt.Engineer Rse

Asstt. {civil) Kse

- 2% surgeon Gr.l.

Deputy. works Kse
Supdt.
Asstt.Technical kse
Of ficer. .

11, asstt.aerodrane Kse

la.

13.

1.
2.

3.
4e

5.

6.

1.
8.
9.

10.
11,
12.

130

Of ficer.

asstt. Met_erol i Bse
gist -

Librarian. Rse
Assistant Rse
steno Gr.II(P-.A) k.
accountant Rse

station Officer Rs.
Asstt.Librarian Rs.

Foreman Kse
Jt.Technical
Officer Grade.I Ks.

Jt.stores O:EficerRs

Gre. I. ) .
Tec hnic al Asstte. RSe
{air wing)

canmunication Asstt.

Profegsional Asgtt.
Jr.accounts Of ficer

Sr.Medical asstt.

Corresponding pay scale of other

650.1200/-
840.1200/- -

a36.1290/-

650-1040/-

650-1200/-

650-1200/-
650.1200/~

650.1200/~

650-1200/-

4

650.1 200/~

6501 200/~

Vs

650.1200/~ .

425-800%-
500-900/ -
550750/~

§50.900/
550900/~

550.900/-
sso~750/-
550-750/-

550-.900/ -
550.900/ -

550900/ =

cmtdOc_ -
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1 2

Group “p* posts : Thaugh FO is a Group *c' post their equi-
“valent .with FO (Grqpp tct) post is shown as there is no equ~
ivalent POst Of Assistant/Steno.II(PA) /Asstt.

3.

-3

in Junior executive cadre .

3. Deputy Field Officer
56020600/ -.

1.

2.
3.

4.
S.
6.
7.
8.

9.

10.
11,
12.
13.
14.

1ls,

le6.

: 17.

19,

20.

-

-~

steno Gr.III 330-~560/-
Ua+D-Ce 330-560/~
Tgchnicél ASS- 425.700/-
istant (Libra-

rian) |
Overseer 425-700/-
Teacher. 290-560/ -

Mursing Sister 455-700/-
staff Nurse 425.640/-
Sr.Regiogra- - 425-640/-
pher .’

Lab. Technician 3802560/~

Pharmac ist (qua- .
lified) 330-560/-

sanitary Ins- 330~560/-

_pectoro

Operation Threa-

tre{Technician)330-560/-

Sf.Lab.TEChnicia
ane. 425.700/ -

Asstt .Foreman 425-700/-

Masscour (FPhy-
siotheripist). 455.700/-

Dictation. 425640/~

Junior Techni-
cal Officer.II 425-700/-

Jr.Stores Off-

icer Gr.1I. 425.700/ -
P.OsI.Super- : '
visor . 425-600/-
Head clerk

(accounts) » 425-600/ -

contde «.

Librarian

-
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4.
21. Pay accounts Cclerk. 330-50/-
'22. Medical Asstt. 425-600/-
.{pental).
23, Medical asstt. 4252600/~
(General).
24. aerodrame Operator. 380-560/-
25. Radio Technician- .380.560/ -
26. Radio Operator. 380560/~
27. Scientific Asstt. 425-700/ -
28. Senior bserver. 330-560/-
29, Junlor accountant. _  425.700/-

contdoo .
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4. F-A.o. ]‘..

2
RS+ 330-8-370-10-
400.EB-10-480-

4.
5.

6.

7.

8.

9.

10.

11.

12.

13,
14,

-~

Be SeFoeae 1,
ESe 26 06 =326 =EB=
84350/~

3.
4.

Se

—g4 -

. 5.
3.
LDA
Asstt.Station
) Officero

leading Fireman/M.T.

Fitter Driver-Driver-

Havilder.

260.400/-
330480/

Fireman/Fire Operator.260-400/-~

Lab . Asstt .
Telephone Operator.
Carpenter {(Air wint)

Carpenter {MV wWork-
shop).

Tailor {(air wing)
{Pregent incumbent )

260.400/-

1260-400/-
320.400/-

260-400/~

320400/~

Tailor {(Air wing Future

Incumbent).

Driver Operator
crene .

Pharmacisi iunqué-
lified).

Mechanic .

Electrician.

senior Gestetnor.

Operator

Dr iver.
Lines Sub-Inspector.

Carpenter{Medical)
Unit .

Tailor Medical Unit.

ritter.

4

260.400/-

330.480/-~

330-400/~.

260.400/-
260-400/~
260-350/-

2602350/
225350/

260.350/~

2602350/ -

260350/ -

cOntd.. L
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e
8.

9
10.

*

11,
12,

- 13.
14.

6. Fiedi assistant

6.
Senior Examiner (Tyre)

Vvalcansior Fitter.

Blackemith Gr.I.
welder Grade.I -
Mechanist {Turner).

Painter.

Mistri.

l.1Lab.Attendent.

1 )54 225050260u6 2290

_EB~6-306/- 2+ ayah.
{Matriculate). 3. Daftry.
_EB-5—270/- ) .

(Non-Matriculage)

iii)Rse 225052260~
6.290.gB-6-308

S. Sweeper (safaiwala)

6. FaraSho

7. Chowkider/wWatchman.

(Non-Matriculate

‘after 15 year
of regular se
Vice)o

8
r- .
8, Gardener/Mali.-

9, Linemane.

10. Lab. Attendent/
Bearers

11. carpenter {air wing)

12, carpenter Gr.II.
(M.v -Workshop)

13, Head Ggrderner.

14. Jamadar $sweeper).
150 COOK.
16, Paramaintenance

.Assistaht{Paker)

-~

\ .

260-350/-
260-350/.

260-350¢~
260.350/-.

260350/~
260-350/-
260-350/-
260-350/

210.270/-

1962232/~
200.250/

196.232/-

196232/~

1962232/=-

196-232/=-
210270/ -

210.270/-~

210.290/
210.290/

210.270/ -
200=250/ =

200.250/ =

210-.290/-

contde e
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dent .

7.
17. cobbler. 210-290/
18. Grass Cutter. 1962232/~
19, Waterman/Water. 196-232/-
~ Carrier.
20. Leader. 196-.232/-
21, Dresser. 210.270/-
22. Ayah {para Me- 200.250/-
dical staff).
23. -Barber. 200-250/-
' 24. Ward Boy/waiter 196-232/-
Washer up.
25. Dhubd. 196232/«
26. Helper. 210-290/-
27, Cleaner. 196 .232/-
28. Junior Electrie 210.290/~
cian.
29. Blacksmith Gr.II 210-290/.
30, welder Grade.II  210-290/-
31. Blant Roam atten- 210.270/-

32+ Adrcraft Assistant. 210.290/.

34, Obsérvatory Att- 210.250/-~

epdant.

o e ®o oo
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Bircetor Geaeryd of Lecusity
OLfive of the lirvctor, 358
Block Nu. Y (EALD) N.¥e Puram

',
i Mew Delhd  the 8/1i/94
i
v OlwpeR
o ; In exercise of :

the nower vested in him of dea?t?g?tE =
Yas ,A»\ .

.7 4in terms of the Cabinet Secretirict letter A0 A=27911 /4
+ 11 duted 18/12/87 the sanclion oo “4e Brincipal Directorgte 2
¥ D3%s §s hereb{ conveyed to the ciassification oithe uwnaer “
, 'mentioned station in the a.p, Division as category 951 & v¢b
... stetions for the purpose of various concessions gy menticoned
i in appendix YA® (other than clothing rygnt) of the above guo—
- ted Cabinet Secretariat letter of 13/§2 B7 for a period ¢
t I one year with effect from the Jdite of issue ¢f this letter,
t “ _ .
f Latepory B Stution Catesory 'C! station
. Te Rupa (4a.P,) 7. Lubrang (4,p.)
‘f - 2. Kulaktang - de Bumla
| . .
' ' 3. Baszar // 2o Chuns -
19 4o Likhabali 4, Kninzanam L
i A 5e PaaighatV/ 5, Muktar T
TS o . i
.ﬂq ﬁiﬁ' Tezu -~ b Ziro ' =
R I R : ; :
;Lf,p7o Khonga /- 7« Zimithung v jff
e 8. Itanagar v 8. Bleeting L
b9 Mukto 9, Lumla
n 10. Dirang 0. Jang '
110, Nefru 11e  Tarizicmo - |
* 12. Rupa 12. Bomeng ' -
13 Talihe 12. Sanglans :
4, Palinv 14, Nacho L
15. Bpleug+v” 156 Damin
16s Chowkham V"~ 16, Kronli
17« Wakro 17+ Limla -
18. Zimithang '
T sd/-
: v BDa AUEIRARI ) _
; hslle Diirector (FA) . -
; ' n
]
i
Yo A -
£ . “'_3,,1
Ty
: v ”
,}yﬁé§€§~ky¢ Lo
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CHNTRAL, ADMINLISTRATIVE TKIHUNAL, GUWAHATI DENCH
original Application NoO. 24” of 1995
- W
Date of Order : This the m’Eﬁ Day of.June,1996.
Hon'‘ble Shri G.L.8anglyine,Member (A)

Hon‘®ble shri D.C.verma, Member (J)

1. Sri Bishnu Prasad Saikia

Sanitary Inspectors,
Aviation Keasearch Centre,

Doomdooma «

2. Sri Dipak Mandi,
Radio Mistri, _ :
MCD Domldooma ° 2 o Applicants -

By Advocate S/shri G.K.Bhattachar jya
with G.N.Das.

- Versus =

1. Union of India
-~ represented by Cabinet Secretary,
. Department Cabinet Affairs,
" New Delhi.

2. Directorate Seneral of Security Block

Vﬁ'f’laﬂt %p RaK.PUI'B}'ﬂ,
i Hew Delhi 120066,

3?>D1zector, Aviation Research Centre, , ‘
. ' Block-V{East), R.K.Puram, o .

| New Delhi. : . -

4. Peputy Director, ‘ ‘: 4,7
. aviation Research Centre, ) : A
Dmomdooma. . « « Respondents.

A Mmpﬂzy R BERIEEE ,
. SorkmK KN Buupaxelr SORERE,

By Advocate Shri S.ALi.Sr.C. G.S.Ce , e .
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The applicants are employees of the Av;dtion,Résearch

+

Centreo Doomdcoma (ARC for short}a Applicant No.l is a

'Janitary Inspector a post which is ecuivalent to Deputy
Field Oiflcer and 1is below Field officer. The applicant

"NG 2 is a Radio Mistrdie The post of Mistri falls uqder tne

V-

hah@gory bf Senior Field Ass;st%nta “Thigs isidlso below frahmL A

L FLeld {ﬁ$&e§r' The competent authority of- ARC has classified .
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2. Annexure IV to this O.A-., namely No.A.27011/4/86~ \

&
D
=
'

EA-II (A} dated 6.12;1987 conveyed the sanction of the

president to the grant of addicional concessltons mentioned
‘in the Annexure thereto to the various cateoories cf the
staff of ARC except those on deputation from the Indian

Air Force. According to the Annexure~Ration Allowance at

R 108 ¢ 1 rabene g TR

‘the rate admissible in the BSF in peace areas 1is admissible

‘upto the rank of F.O and below in category B areas of ARC,

The applicants had requested the authorities concerned Lo
sllow them the ®ation #llowance but this was declined by
the authorities, Hepce this Original #pplication under b

" Section 19 of Administrative Tribunals Art, 1985.

3. Mr. G.K.Bhattabharya, learned counscl for the

aoplicanta subnitted that the dpplivantu are cntitlcd to

the Ration fllowance with effect from 22.2.1994. This allow—._: |-
' ance was denied to them because of wrong interprétation | '
% of the order dated 6.12.1987 by which payment oi the

% : allcwance was sanctioned. Relylng on the written sﬁatemeat - i

4 -t

Q ' Mr. S Ali, Sr. €eGeSeCoas submitt@d that the applicantb have S

o
P sy

made the claim on a wrong motion that Government had equated Y

various non-executive posts with different executive cadresy

for all concessjons. The fact howovcr remains that tho . ‘ i o

Iﬁ | BEguation .of posts vide order NooA~11016/6/86~DOI dated i gg
28.10.1986 (Anncxurewlll) is for -he purpOJe of noure Rent . ;
Allowance Only. Further, the canﬂes sion of Ratibn$£lowan;é o
has been extended to the omployee of junior executive

cadre only upto the rank of field officer on the analogy

6f the‘Junior Executive Staff, of R & AW and the applicants 2 N

. . who.do not fall in this category cannot get the benefit of " it
. | il
f

Ration Allowance° Mro Go Keﬁhattacharya submittea that o

o siiat
= -A-.,“.\j\‘ S
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the case of Intelligence Bureau the Ration Allowawe
was allowed to the non-executive staff also and when the !

‘allowance was stopped to be paid applications uere'suhmitted

pefore the Central Administrative Tribunal and the payment of

Ration Allowance was restored. In this connection he has
referred to the orders in the O.A. Of 163 of X991 and

NHo. 199/91 of this Bench.

4. We have perused the records and heard the\ammmxmx

counsel cf the parties in this g.A. Letter Ro .A-49011/8/

36-D0.1(B) dated 10.5.1986 shows that the President 15

pleased to sanction 8(eight) Concessions toéthe various

e s e =

categories cf Staff cf ARC. On-e of the conagessions 1s

House Rent Allowance and it has been stated that House

e e b A8

Rent Allowabce adnissible to the ExecutiVC'Qaﬁre_wi;l e
admissible to thie personnel of otherx c&dre&?&lso‘oﬁncorres~~i &
ponding lcvv]n. Consaquant ly equation of bﬁgt& was ordered

by the order No.A-11016/6/86-DOI dated 28. 10 1586 eycluaive~
1y for thce purpose ot payment of House cht.AlLowance.

Under this oxrder the dpnlicann-waﬁ(entitled to draw, House

rent allowance. Under lettex NOGA-. 27011/4/86 ~EA=-11(AY}

e e et i ? =

dated 6.12.1987 Additional Concessions were granted and
one of them was Ration Allowance vo the various categories
of the staff of ARC. The claim of'the respondents is that

since there is no eguation of posts in respect of Ration

Ajlowance this allowance cannot be granted to the applicants'
who MEXE 2re non-executive staff. We are not impressed by .
z'such stand of the respondents. Uniik&in th@ case 0f granting

¢

House Rent Allowance for the purpose of grantinq‘ ation

-

Allowance such eguation of posts is not requicred by the

- . e - -
)

1) e
C
%

At A.Ju“ﬁ('awm ,;‘, = .
S iy T I
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;authorising lettefa. This positiOn'isﬁcl@arfiram the’54~:*f115‘~

ground taken by the respondents 1is not tenable as ‘ ﬁﬁ/f &
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(A )Ration Allowénce

{Bikouse Runt
Allowance

The respondents
not intended to

dated 6.12.1987

cannot bring in what is not there or what fs. ||

27

CB1T TRELGrE of T Bdent ¥ & Toncesnlon granted - RemaTks \
No. the con- : - H
cession ¢
e e e e o v o o e o= - e ettt ik

1 2 3 1 4

Ration allowance upto'the rank - _ 35
of FO and bkelow at the follow» Ce
ing rates:-
Location Rates

As admissible £rom
time to time in the
Border Security Force
in peace araasS. .

(1)Category B
stations

Sepérate ord~

House Rent Allow- j
‘ers will be

e e ——— ot 1| sttt st ot o % T e s = e e T

ance facilities udmiestbl&

to the Executive Cadre will ‘issued abhout

v admissible tO the poroGe corrasponding
nnel of other cadres also 1evcla. ‘
of corresponding loevels. i

be there by the "letter No;A 2?0i1/4/§6~£&«21(h), b

as indicated above. This letter'Smely clearly’

allicwance is admissible to Lhe various cate- ,F
a )

gories of the staff of ARC by pldcing a limit- upto the rank

states that the

of FO and bclow. In O. h-163/91 and O.A. 179/91 of thia Bench
on the strength of the recommcndat10n¢ of the same oné& man
Committee referred to in this O.A. Ration Rilowance was paid

to the non- -executive staff of the Intelligence Bureau but

the puyment was stopped in 1991. This Tribunal in the orderx

i '

1993 (to which one of us was party) after diSCL~

i

the Central

dated 17 12«

_ !
ssion and relying on the order dated 27.9. 923 of
Administrative Tribunal, Chandigarh Bench, Cizcuit -at Jammu

in O.A.N0.381/JK/92 had held that Ration Allowance was admi-

ssible to the applicants in those tWo O.AS - The facts in
Co b

those two O.As and of the present 0O.A-. 1naofar as they relate

;

., ;A“Siine«o
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to Ration Ajjowance and House Kent Allowance are almost

Lhose two O.As 18 in: xnspsct

jdenticale. The conditions in

of Ration Allowance that the personnel poﬁtbd in caLego:y

8 locations will be entitled toO Ration “llowance at non-

qualifying area rate for BSF. For house rent allowauca igf

rent allowance would b@ npplitable

is stipulated that House

to all other cadres of the IB under the sane terms applicable

to the executive cadres cf corresponding levels . In view of

the facts mentioned above WG hold that Ration Allo&ance_

is admisaib]e to the applicants in this 0.Ak. The xespon@ents

are directed to pay Ration Allowance tG the applicants at

the rate applicable tC them with effect from the due date

22;2019949 The arrear amount

coutd

" The application is allOWed='No mfder Qm.to
Su/~
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pETITIC.( POR sprcirb LI AVE TO _APPEAL (cIvii
. ' : !
. ' .. (petition undarx Art icle 136 of the coustitutioen oj.‘:":mdzla, i
foy rspociul Laavae Lo appral firam ¢he Jgudgement and order .
( ' ' P z X
{ ) . ) . .v:‘l
f w - daged lath Juna, 1996 of tho cantral Administrative i ';:li-i‘;f
':‘; oo b P e . T "
]: vl Db y ' , - . : , t‘:" i
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ror the potlefoncrn 3 Mre VaVe Vaja,

! wnnloxr nilvoe o

(M/3. Ranji themas and Pa lalmesiVarXan,

Advocaotes with himje

For the Respbndmnt NGSGe 1 to 87.
B9=142, 144=170 . 4 Mre PeK. Misra, advocate:

For Regpondont Ho: - 68 and 143 § Mr. C.S. Srindvasa mao,'

Advoceato-.
PHE PETITIOC FOR LPaCTIaAL LAV TO ArPEAL AND THE
APPLICATION FOI' ©7AY abovae- pent foned baeilng called on
far baarinq befora this court on the 16th déy OE Mgrch,
1998 UPON hear ing counpel for tho appearx tng partias horein
'I’HIS COURT DOTII OPONR that j.ct itioa for spoolal 10ave to

; App@al sbove-ment inncd ba and is haraeby Afemisnod and

conucqueutly this courtts order dated 2lct Januarv, %297
’./
madm in Intarlocutory applicat jon NOo 2 abcva-mant ionad

Grantinq exppqrta stay be and is hereby wvacateds
AN D THILS COURT DUTH FURTH“R ORDER that t‘.hi...

\ ordarx b punct\ally obrervad and_ carried into cxuﬁution

a e Amm tememunn SR b e g e SEPWIER
e s i e e 4 B A S 7

by all concarneds.
} ‘I‘ 112045 the pon® blo shx i HMadan mohan punchid,

chief gustice of India at the suprame court, wevw Dalhd,

dated this, the 16th day of iaxch, 1998,

58/ ~
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-ﬂﬁﬁm}ﬁzgiBlock—v (East),

ﬁ//in‘tha Aviation Rescarch Centre,

—69~  ABNEXURE— T

Lo = S -

TN THE CENFRAL ADNINISTRATIVE TRIBUNAL
GUWAHATI BENCH .

Original hApplication No. B89 of 1996 B

J—
.. . eI
R

Date of decision: This the 17th day of July 1998 “
The Hon'ble Mr Justice D.N. Bardah,"Vice~Chéi{man

i;.l{ Shri Rajen Rajkhowa,

: C S
. Pharmacist, Aviation Research Centre, X

'Ju: F.R.U., Numaligarh, Golaghat. ' . ! im;

. ..2. Shri Atul Chandra Baruah, . ‘

L/A Aviation Research Centre, ‘ . Ctee T
... F.R.U., Numaligarh,'colaghat.

. By Advocates Mr G.K. Bhattacharyya and o e
swHMr G.N. Dag. T ' Py
o . , »

t ~ vVersus - , ! SR

1.7 fhe Union of India,
Cabingt Sucratary, .

- Department of Cabinet Affairs, _ : « !

Co Hew Delhi.

2. The Director 'General of

' .., New Delhi.

-, 3. The Director, Aviation

repranontod by the

Sechritywﬂlcci-V(Edst)}

Research Centre,

; . 3
€ il ! i
I . . : |
PN, New Delhi. , , "l
T LA . ‘ _ ‘ ey
,WiégﬁThe Deputy Dirvector, o ‘ ., o !
L f@'Aviation Research Centre, o

wi”Jgpoomdooma. «+....Respondents
3 :

. BY¥2Advocate Mr A.K. Choudhury, Addl. C.G.S.C.
ol ;/): ’ '
: ‘4“‘4\ l) ‘ ' -t
;'I,g‘: e e
- i ! N
OCRDER B
BARUAH.J. (v.C.) T - i
Vo, i
The applicants have filed this present !1
application nmeeking certain directions by this Tribunal
to the respondentas., . . ‘ :

2. AU the relevant time the applicants were working

Field Research Unit,

Numaligarh. Thisg Aviation Reseairch Centre is a

1

- 3 ., . : . it
department of the Government of Indija directly under the

Cabinet Secretariat. The grievance of bogh - the o

applicants are same.
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The applicants wstace that like them theve ave

other similarly situated cmployces, as mentioned in

Annexure 1, who ate also enlitled to Lhe benefits.

4. By Annexute 11! letter dated 28.10.1986

Deputy Secretary (SR), Government of India, informed the

~

Director, Rent

[3

Aviation Research

Centre that House

Allowance as admissible to the executive cadres will be

admissible to the personnel of other cadres also of the

corresponding levels. According to the applicants they

are personnels of other cadres of corrcsponding levels.

. . { .
Thereafter, ration allowance was also given as per

Annexure IV letter dated 6.12.)987 issued by the Deputy

Secretary, Government  of India, to the Director,

.

Aviation On

Research Centre, MNew Delhi.

the basis of

Annexure 1V letter the applicants and “other similarly

eituated personns arce entitled Lo ration allowance which

was, however, denied to them. the present

Hence

application. 't

We have heavrd Mr G.K.

Al N J i . . .
for the applicants and M1 A.K. Choudhury,

v}‘. . v i

learned Addl.

L

présent casce s

. /' " )

Qtder

AQ N

e

No.

Bhattachavyya, learned

squarely covered by

dated 14.6.1996 passed in original application
245 @1 199%. The learned counsel further submits that
against the sajd judgment the respondents (in' that cogo)

approached the

Apex Court by filing Special Leave

Petition No.l706/97 which was dismissed by the Apex
Court by order dated 16.3.1998. Mr A.K. Choudhury'a;so
confirms the same. K

~7Y .. e

~ p—

A e riamn i - JORPPET

C.G.S5.C. Mr Bhattacharyya submits that th

e

the

this Yribunal's
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and following

with

allowance with

T

On hearing the learned counsel for the parties

O.h.Nop.245

direction

must be

period of three

order.

6.

order
ez SR
§?“4S'V'

s
f; ] ,:’/
/I

as to

decision

from 22.2.1994 "and the arrears

of this Tribunal passed in

dispose of this application

.

respandents to  pay rabtion

carly as possible, at any rate within a
from the date cof receipt of this
3 ‘ N . e,
The application Js accordingly disposed cof. No
- “-;/ . ‘ \
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CENHTICAL Al Al STUATIVE TrIGUNAL, GUWAHATL BEUCH . i

orfyinal hppll avten Ho. 103 of 199%Y.

'

o ———
pate f Ordur @ This the gth Bay of Septenuber,1999.
The Hon'ble WO U.L.Sanglyluu,Amu.tnlt)r.rativa Membe X,

shri N.venugopal and 69 others .

ALl the_applicants arc serving in the
S.S.B.,Itanagar in Agunachal pradesh. . . .Applicants-.

py Mvecate Shri C.N.Das -
- Versus L

1. uUnion of India, ” !
reprouented by tho Cabinet Sgcretarye

Department of Cabinet Affairs, :

pikaner House, ' ' . )
Sah jahan Road New Delhl and 4 others . « - Respondents.

-

| BY Alvocate Sri B.S.uanumatary,hﬂdl‘C.G.s.c oy

ey

e e e wm ew

G.L.SANGLYINE, ADMN . MEMBER ,

All these 70 applicants {n this original Applicaixcﬁ_
are cmployees in the Special service Bureau (S5SB for éhort)}’
itanagak., arunachal pradush. They wore pormitted to pursue
this Original Application jolntly under Rule 4(5)(5) of the,

entral Adminjstrative Tribunal (qucudure) Rules 1987

tion &llicwaace was granted to the'peraonnel,cf the rank
- k)

b {f- Vi a0t \7‘
%Kvk\ Ry . _Jgﬁ Field Officars . and e low serving in the locationssqate~
B 1 . e i
w@\ i\‘;‘ ¥ }rised'as sp* and ‘C'. The applicants stated that thsyrare
ﬁ\’l'v‘f e" 7) . :
R N " 4n the rank of Field Officers and bolow. By order dated

-

P e

: 8.41-1994 cuwtuin'stationu in hrunncﬁal ?fadmah ware classi-
fie¢ as category ‘B’ and ‘C' stétions for the purpo%e of
var;oﬁs'ebnéeséions granted %O the employees. In :ggnsaids
order Itanagax was CAtcgorLsed.as N station’ﬁné i}s
catagorisation was cenewed for a further period of % years

: I
with effect from 8.11.1998. They claim that COnsequ?nt to

4

- . the categorisation of Itanagar atation as a -tB* station the
. ‘! 3
!

contd . -2

+
L

i

i e

¥
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7 .
4 emp lﬂa‘yl&ull f Uler Ly tarviag in Itan agar b e ligtbiln ’ ‘%
— : N

U‘ - “-OF gerting the ration gllowance from $.11.1994. However - \%
%) . _ . o

according to them, for some inexplicable reasons the reopon; 5
dents denicd the allowance to the appliuantu in a rout illegal

and arbitrary manner. Consequtntly they submitted Lepreaen— 1f.f %ﬁ
tations praying for paymenﬁ.uamthe,allowance to them. But
there waa no reéponse from the respondants. They aubmitteﬁ
that in the case of employees of the Aviation Re08¢rch Centrea

Doomdooma the Tribunal directed payment of Ration Allowance

in the order dated 14.6.1996 in Q.A.NO. 245 of 1995, order

dated 17 701998 in 0.A.N0O.89 of 1996 and ordcr dated 21 .4. 1°99

infO.A.Noa228 of 1998. The executive cadre of the SSH Iiﬁdagar

ware aleo granted ration allowance. They submittod that|they

are similarly situated with the employees of the Aviation
»

Research Contre and the executive cadre of SSB, Itanagar and

have prayed that the respondents may be directed to allow:

[P

[}

them ration allowance with effect f£rom 8.11;1994; l | o

L et > 2 Y By

T2, The respondents have contested the application, and

A

Bu nittad written statement. according to them tho upplicanta ‘

ai Eholding non—executive cadre in the SSB, Arunachal Division
and’ the ration allowance ia not admisaible to them. The. ration

/ L
A aLLOdaq:e is admissible only to Lhe executive staff of the

- .
~

rank of Fiold Officur and bolow pouLad in cutuqarj’ B* or ‘c
atation. They also submitted that tha ordears o£ thé Tribunal ;
!

in the case of Aviation Research Centre cannot ‘be gxtpnded AR

i |
to the applicants in this 0. A. Who were not: applicants‘in

' :
those Origingl Applications decided by the Txiaunal This ia

i

also the view taken by the rESpondents in their’ Office. ' .§

Memorandum dated 19.2=199<. AnnexurenR to tho writgen statenent.‘

3. I have heard learned counsel of bqth sides. Mr G.N.Das, i

learned counsal for the applicants submitted that sccording.
i to the .equation of posta and tire orders of the Tribunal in

'
p

contge}'Bl

; e v
b ' '
I
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respect of the Aviation Research Centre relled «u by the
applicants, the applicants are entitled to the ration
alloéance. Mr B.S.Basumatary, learned Addl.C.G.5.C 20; the
rcopondents did not dispute the contention of My Das.

I have perused the application as well as t.hé judgments in.
ths 3 Original Applications roliasd on by the Aguzned counsel
for the applicantn, particularly. judgaent at para 4 of tha
order dated 14.6.1996 and judgment at para 3 of tha order
dated 21.4.1999 in which detail discussions and reasons

for allowing payment of ration allowance in theose cases

had been recorded. I am of the view that the applicants in Ll
"the O.A. presently under consideration are similarly cituated

with the éppliCanta in those cases and the judgnents in those

O0.As covered the case of the applicants in the present O.A.

e

. I therefore, direct the raspondents to pay ration allowance

to tha applicants with effect from the date tha'allowapce heg e

e o

admissible to Itanagar on the strenagth of order dated 8.11.1994 -

 ——— e et

v
L —iey

and oubsaguent ordexs gxtonding paynent of the 4llowanre or

Srom the date of thoir actual peating in Itanagar. witichovar

45 later. Tha paymont of tho arroar arount ao afimicoibla
to odeh spplicant shall be made by thu roaspondonts within
90 days from tho date of rocalpt of this ordejy. .

N LY

N : 3
L4
. i
\§:{} Applicution fis diasposed nf. NC order as to casitse
- i
R l.—«‘-.-
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Date of decision: This the J2th day ol Januaty RN

The Hon'ble Mr G.b. Sanylyina, Admiaistrative tember

Shri Manik Sapkota and 30 others i o ... .Applicants
All the applicants are non-executive ' : .

staff serving in the Oftice ot Lhe
Givisional Organiser, 5.5.8.y
shillong, Meghalava.

By Advocated Mr G.K. Bhatcacharyyis
Mr G.N. Das and Hrs N. bevi.

- versus -

1. The Union of lndia, represented by the
‘Cabinet Secretary. S
Department of Cabinet Affairs,
New Delhi.
2. The Dbirector General of Security,
glock-V (East) R.K. Purat,
New Delhi.
3. The Director, H.5.B.,
Block-V.(Bast) R.K. Purai.
New Delhi.
4. The Divisional Organiser, S.5.8.. ‘ ' b ;
Shillong., Meghalaya. ...Respondents,

Advocate Mr B.S. Basumatary, Addl. C.G. 5.0, .

------

The 37 applicants are pegmittéd to puﬁsfe 1this-
application jointly under Rule.._4(5)(a) under Céntra;
Administrative Tribunal (Procedure) Rules,BJBBV. ; -
2. All the applicants are non-exetutive pgrsonngi of
the Special Service Bureau (SSE for short), working undéf
the Divisional Qrganiser;: 588, Shillong, Meghalaya-.
Shillong was declared as a category "Bt station with efteét
from 27.4.1992 for the purpose of grant of various

concessions as mentioned in the annexure of the Cabinel

gl
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' // Secretariat order gated 18.1l: 1987, Annexure 1, and 1t was b\\
‘ ; , CON

gxignded from time to time, the latest one belng upto i
26.4.2001. Ration Allowvance is one of thé allowances . )
-men:ionéd in Apnexurce 1 of the saiﬁ lettor No.AL27001/4/86-

EA-T1 Qate¢ 18,12.1987. This Tribunal had issued ‘prder.

da?éd }4.5.1996 in O.A.No.245 og ‘1993 and order ‘détnd .

217.7.1998 in V.A.N0.89 of 19496 in regpecc of emp}oyeéé ot
Aviation Research Centre. It was also deczded on 8. 9 1099
in O.A.No.~l0U3 ot 199y in Lhe case of the emo}oyeos of

588, Itanagar. In all these orders ration al]owaxco waq'

Q.allowed} Relying on these ordcf of the Tribunai Lhe

applxcantq submltted reprebentahlons before the authoulties’f

L «.x~
: b
|l

]

!

l

of tho reapond ents praying for ﬁaymcnt of ratlun allowance.

Tne respondents, however, denied ' the allowance to 5th¢;:
. : : .-' [I
appllcants on the grouna that Lhe orderb of Lhe Trmbunal

are applicable only to the applxcants in those 0. A s and
B ‘.= ,g
no:,to the present applicants who were not partles to ;he'

. ~eoeiing earlier O.A. However. it was also intimated that the!matter

. Pro . : S At

'}r;'cﬁbi§l under consideration and ' the decisicn wxll be;

"';i\A \J > . L
A unicatod The appll ants did not- uaxL for the rouult of :
NG ety .

! ' :;.
é Lb deciainn, if any. ‘They have bubm1tLed this u An {p;ﬁ

-l.

T f-thlé applzcaLlon they have prﬁyeﬁ thar they be oxanLed Lhe,r
o . \?" E.’é

benefit of ration allowance with effect frow the ateufromiL]
e ; AN

5
'

LF whlch Shlllong was cacegorlsed ‘has’  ‘Bf 'Scatlon,‘(

'z27.4;1992; In support of " the clalm they have relled on theij"

o orders of the Tribunal as mentloned above. "The' respondents‘”
have _éohtested the application and oubmltted wtlttenj;
; h ) ‘:;(

statement.

3. ? .1 have heard théllearhed counsel of both sides.éﬂ

This matter is similar with the case of the employees of:,

5808, Ttanagar, namely, shri N. vaenugopai and 6Y othersa -v&a-

Uniqn:of India and othoers (O.ﬁ;NoxlU3-of 1999) in which

vide order dated .90 1999 Lhis Tribunal bad divrected tha g

respondents. .....- .

+ e e e e
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sondents to pay ration allowance to those applicants

«ith effect from the date the allowance became applicable

to ltanagar. In the cose of the employees in ltanagar, the

ration allowance was admissible from 8.11.1994 when certain -

» 3tations in Arunachal Pradesh were clessified as category :

'B' and ‘C' stations for the purpose of various allowances

and concessions granted to the empioyees. Now, in the case

/

presently under consideration, the ration allowance became

admissible to the employees of Shillong with effect

27.4.1992, i.e.

f rom.

from the date Shillong was classified as
category ‘'B' station for the purpose of the various

'concessions mentioned in the letter dated 18.12.14987.

4. In the light of the above the respondents are
directed to pay the applicants racion allowance [from
27.4.1992 onwards within rLou:r Manths Lrow the dale ot

-

'receipt of this ourder. . o

5. The application is disposed. of. No order as to -

N

&
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Sd/MEMBER (AOH)
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Original Application Wo. 104 of 2000.

g 4
Date of decision : This the Yth day of June,2000, i
... . ’. .".,v?‘
tHon'ble Sri D.C.Verma, Member (J). - . o ¢
! L] :
; ' ot . : [ i i
l - ¢« ., Shri Narondra Kumar Tiwari, . C :
'7;‘V}- , Upper Division Clerk C o e . - !
. ' -.Sontof Shri Markandeo Tiwari T - - .
;i ' . i SSB Training Centre, o b
" o vllaflong and 72 Ore. .-, -..Applicants - - . ot
S ' - RN o
. . oL U, ‘ . . . v 2
e " By Advocate Mr. G.N.Das. - T .
ot ! ' - .
b R vl R 1
e v ireversus- . - !
M , i !
*l.t Union of India (Represented ¢
‘ by the Cabinet Secretary, y ’ |
1.1 Department of Cabinet Affairs, St r | .
: Bikaner House, Sahjahan Road, o ; NI ‘ i
1. New Delhi). ' ! ' "
T . v ) u:
Director General of Security, . " 3 . } '
Block - V (East) . R ' B
"R.K.Puram, New Delhi-110066. ! : ‘o i t
{ ' | X
Diroctor; S.S.B-’ i ! * ! . ) ) ' }
Block~-V (East), R.K.Puram, . b €1ﬁij 4
tNew Delhi-110066.New Delhi~110066. i edee A
' " oo !
. [ ’
Deputy Inspector General, A v .
Training Centre, SSB, - : ‘ ' T
,Haflong (Agsam). : .« +.Respondents ; g
. ;'n!.
. ‘ N7 : f ')
vacgpe Mr. A. Deb Roy:; Sr. C.G.S.C. C Ly
. : ) m - . Tt ;
'y . " ',"; c.
i ORDER (Oral) A SR
' . o . N "‘.
v . ] i '
4 - Lt I 1 '
LR D. C VERMA, MEMBER (J).
Meowp e, 0 | . . N ' .
SRR DY ! 1 N Rt '
1 . ' I S L) .
Lg;d k; i[‘? ty All the 73 applicants of the present OA axe ncar
P Y I {
D A3y
| et '& . ﬁxe%utiae personnel serving in the Special Service Bureau'
: o (Por-~short $.S.B.) Training Centre, "Haflong 'under ‘the ' | ‘
' '1 r,l | e i ’ " ' :’1 l
. | sdministrative control of the Deputy InspectorLngera%} :
' 5 .I . . . I! s
.}, Training Centre, Haflong, Assam. As all the applicants !V *%
; ’ ‘ - : {"\,I S
‘ ”w ll hav%ha common grievance and interests they have flled a §
| i »]! ' 57 ozl l
s ;'Jl vaelngle!,appllcatlon with a view tc:ZWMlthLﬁC1$YI. of B!
L g ' .
| P , , . "
M ! #lt%gatzon. The grievancé of the applicants , are agalnst- i
’ '! : . ' . . '
; ' “! ARV 55 SRR : 1 Contd...- '
l ”l R T PN T ! - }//, . P \
' " ' i . . A .
CLon by A ' ! ,
! .v|l 13
i e .
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" o the illegal and arbitrary action of the respondants in
[ not allowing the applicants to draw Ration Allc{aance on
(I
! the ground that they werc not appiicants in CG.A. lNo.
{ H
{ 245/95 filed by some non-excecutive personnel Losted at
f Aviation Research Centre, Doomdooma.
i
o
A By impugnaed order dared 4.2.2000 (Annexure-S to the
| _ , . . By
; e O.A.) the claim of the applicants has been denicd by the : L;:v
J ; v
‘ . ' respondents. The grounds mentioned therein is that the '
; . . - . f‘:
. ' present applicants were not applicants in the earlier OA . N
4 . . ik
. oy , ) : ¥
‘ : by which Ration Allowance was aliowed by this Tribunal. 5;7;
: t R ‘ P . .< N3
N ‘ . . The impugned order further shows that the matter has been ’;,E
qL‘ » taken up with the Cabinet Secretariat for grant of Ration |:
‘! | 4
i
;} : Allowance to non-executive personnel posted at B .and C * E:
i " stations. P?;
L B 2. Learned counsel for the applicante has submitted ‘)
- - 3
':! P . " that this tTribunal has passed various orders namely in ‘ 4
i L - - .
‘ .““EYAP,;, 0.A. No. 245,95 (Sri DBiohnu Prasad saikia and Another Va. B
f -/q.»mnw e - g.
- ;-}f" gg\ﬁe;)nion of India & Ors) decided on 14.0.96, O.A. No.39/96 ‘ ]
) [ XY L z‘l “ y
‘{‘ ,\9/_ ’ P” ri Rajen Rajkhowa) docided on 12.7.1998, 0O.A. No. :f :
4 . “.,» 3
‘ AN o 3 . E iy
\ 'ﬁi,-.;i_’r 5 ﬁ' 3/99 (8ri N. Venugopal and 69 Ors. Vs. Union of Indla; & : .f‘g;!f
‘ 5 “4"' ) ] N
N *fora.) decided on 8.9.1999 and 0.A. No. 367/99 (sri M k Ll
"'.,f';{”&?? %u&ﬁg / ecided on an . No. / sri aam. o
rs K > A
4\.__@ b.oL . ":A ., ";
% "3 ‘;7’1 ‘I,}/]i'fSapkota & 36 Ors. Va. Uniom of India & Ors.) decided Qn o .;’1-' 3
N N I ' RSP S |
: . i e . . ) ‘.'1 [JURETA N |
? o ‘; : :! e 12.1.2000. The Tribunal has allowed Ration Allowance to R YL RN
R R Y R | A AT |
“ L i ] i non-executive personnel of the SSB. This Bench has.alao . ol
e | .
. ﬁl* i : while deciding O.A. No. 119/2000 {(Sti Hem Prasad Borah,& ' Lk
RS L _ . sy
L ! 23°Ors. Vs. Union of India & Ors.; has allowed Ration ' 1l
S, H b ) . . v ‘
)‘& S i : . Allowance by order dated 5.6.2000 to non‘ecxecutive .
; : A : il
i§ personnal. .
’J'] 3. The aubmission of the learned counsel for _the
: . applicants is that the applicants are posted at Haflong,
~ . SSB Training Centre, and Haflong has been declared 'B ; ;
, otation for the purpose of various concessions by an ¥
order dated 12.8.97 as mentioned in Annexure-I to the :
Cabinet Secretariat letter No. A-27011/4/86-EA-~1]1 dated
]
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o ~ _i8.12.47. Copy of the Cabinet Secretariate letter heas

been annexed as Annexure-l1 to the 0.A. In the letter

dated 18.12.97 Ration Allowance haa becn mentioned at

it lhas

submittod

serial

No.2.

Conaequently

been.

that

Haflong is category B ustation and in the light of the
order dated 12.8.97 the presents applicants are entitld

to Ration Allowance.

T N e e AR i

4, The submissions of the learned counsel for the

réapondents that the applicants are not entitled to

. cooL e ’

" f“ “Ration Allowance on the ground that they were not party

¥ to the earlier O.A.,is not sustainable. The relief which

has been granted to a certain category of employces would

be available to similarly situated employces if not

! otherwise barred.Once it was hald that the non~oxecutive

d P
% ) ' personnel were entitled to RAtionad Allowance, similarly
situated non executive personnel should have been granted
Ration Allowance by the respondents otherwise that would \

ﬂause unjustified discrimination.

T et
Haflong has , already declared as category

In the present case as

B station for

H

3 I

the

llowance
,\A "
uld be
[

fect from 12.8.97 or with effect from the date of their

purpose of various concessions including Ratxon

with effect from 12.8.97, all the appli;gag§/

with

ontitled to the said Ration Allowance

¥ oW 1 g . f; {
\ l'] ﬁ ' / gsting'at Haflong whichever ia later.
‘\\ :R)L\ ) / ,\ ‘ . . '

The O.A. is allowed accordingly. The respondents are

. directed to pay the arrear Ration Allowance to the , ;;

: applicants within Lthree months from the date of

communication of this order. No order as to costs.
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~Annexufe-x_;;'

STATEMENT REFLECTING THE EXACT PERIOD TO WHICH THE APPLICANTS ARE ENTITLED
TO RATION ALLOWANCE e
- - - - - - - e o= @ e e W .- - - - - - - - - - - - - - - - —l - - - - - - - - - - - - - - - - -_ - .- - - - - - - -
Sl.No. Name of the applicant + Rank . Period for present place Period for previous places Of
! B ‘ of postinq with name of station posting with names of stations.
) : Fram ‘. To : From ¢ To '
9 — ——— . — Gl iy Spa—. N . 0 S
- G MR ED EF es P em AP W e ] s e T oo = w = = - oam e s W e e Ws e e s w @ @ e e W = e e e e e e ® e e e e > e e m e e -
1. 3 Heramba Barpatra " UeDaCe ' ) 010 90 98 ¢ Till date 030 070 91 " 31.08. 98 '
3 . .
* Gohain . ; ' . {Pasighat) . . (Daporizo) '
! - (N 1 3 ‘- s i z 3 . 1
1 - . .
2. « Rubu Tadu 'Assistant 20,.08.96 + pill date * 21.09,91 . 19.08.96
. ) {al ong») - * (Itanagar) .
s L] ’ _' 1 : [] '
2 Co ] Il " ‘ : - " —
3. ‘Anjan Kr.Gupta ; U.D-C. . 02.02.9 03~06-2000 . 06.12,93 ¢ 31.01,9
! . -, {along) . (Left on'transfer) (Itanagar) . .
. :
, Y 3 a L] Y
4. Ravinder singh U-DaCe. ‘* 13.09.99 * 7111 date : - . -
Thakur. 3 {along) : . ‘
1 ] .8
Sf Balaram Majhi - ’ steno ,01.10,96 Till date : 23.06.92 ¢+ 30.09,.66
. : ' {along) - | *  (seppa) : ‘
. 71 i . : 8 % - . ,

yxe@"&wd" | -

-

contdese2/-



—R

e«ﬂ‘“ < -2-
. :
' ; .
Sl.No. ! Name of the applicant ] Rank : Period for present place Period for previous places of posting
: ‘ L . ©Of posting with aame of station with names of stations.
! ’ From '
- am —; - e e e m am S am m ew e =~ = = o = - Jar o o0 @& e = e - -?o— - am e e e Er-c-xn— - e e .- —Tg ----- " e e w e e
) o . . 4 .
6. ~+Rama Kanta Panda L.D.C. * 10,03,92 Till date ' o P sl 3 Uowl D
. . ‘{along) ' AR : '
7. 'Santosh Kumow , L.D.C. . 20.10,97 Till date , - ' - “
t ] . ’(Al Ong) £
[ 3
8. .iBabu Chandra éahu ! Pharma- * 27.02.99 Till date ' - ' -
, cist . :{along). : . ’
9. Karuna Das- * priver , 01-05-83 Till déte s S L ) Fay z y
’ ' ., (along) . .
: ) , {Along) ’ (Yingkiong)
11, 'Ram Lal Jaishi Peon 18.03-74 Till date : - H _
‘ , (Along) . .

3

, contd...3/-
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[] I - St
Sl.+ Name of the applicant : Rank « Period for present place Period &bHr previous of post ing
No. , * of posting with name of statdion. with names of stations.

. ] .

[ ] ]

R d - g . - - - . - - - - - - -'- - - - - - .. -Frm - - - - [ ] - :'0- -, - - - - - -’ Erm- - - - .‘ -TQ - - - - - - -
¥2,' Ajit Kumar Pal - * Peon . 09.10.96 - ' Till date . - . -

. . ‘ + {along) ' . e

- - M . ——————
13.,° Purander Das ‘ pPeon ' 03.09-9 . 7ill date . - , -

a ! L] ‘Along) ? | []

a ) 1 3 ' 3 ’
l4. Tamuk Tachung i Peon 23-04-73 . Till date - ¢ -

L
s (Along) 1 : :
b ] ]

. : ‘ ' _ - _ - .
15, : Bighnu Bahadur Chetry _chowkidar " 26-04-73 ' Till date . - -

". ...... . . -‘ . ) [ (Along) . . 4
16, Shyam Bahadur @onar ' chowkidar . 29.12.94 . 7ill date ’ - v -

‘ ' ' = {along) ' ] .

17., Mani Ram Sharma *+ Chowkidar 14.04.98 ! Till date ' i) 01-07.71 .15.07.87

: . : : ' {Longding)

) \ ' * ii) 16.07,.87 13.04.98

) ¢ E . {Khonsa) * '

L, L] ~ 13 Py a . .

-

Conédo -04/— »
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] e
.sl.: Bame of the applicant Rank Period for present place . Period for previous of posting
NO « . of posting with name of station.s with names of stations.

‘ .
S From TO_ *  Fram . To

L] . . —
L ———
«18., Jatin Taying group lLeader, 05-11.75% Till date : - ) -
., {(Pasighat ) . !
— _ _ - v ]
:1 9+ pDila Ram Chetry Peon 01 .06 -97 Till date . 24.,10,.88 ) 31,05,97

‘ {Pas.ighat ) * (Palin) :

[ 4 &' £ .
'20+ Hogmo Lollen Peon 22.04-97 Till date * 30.12.93 ' 21.04-97
. {pasighat) s (Roing) '

3 2 - : -~

*21. Norbu sikkaw chowk idar 26.04.96 Till date ¢ - -

oo ' {Pasighat ) a .

’22.' Jagdish chand Dr iver 12.05.2000 Till date a - . -

" : {Pasighat ) a

:23. Vikram singh Peon 12,05,2000 Till‘ date P - ‘ - ’
: {Pas ighat ) ) .

contde.e«.. 05/-
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. ¢ N !
,sl.: Name Of the applicant : Rank . Period for present place ' Period for previous of
No « . ' of posting with name of station. : posting with names of
‘ ' . ) ‘ stations.
] .
) : : Franm . TO ' From To
[] . . v
.
24, Prébin"Ch. Das : UeDeCe ' 17.07.93 31.03.2000 ¢ - -
' , . (Yingkiong ) ! '
" ¥ . ' L =
25+ surojit Bhowmick * Steno . 23-02-2000 , Till date ’
s ‘ . (vingkdong) . '
. Samantrai . . ' ! {(Bomdila) s ) {vyingkiong)
) - . , —
27.:' Mathukutty Jacob . Dpriver «  03-06-98 . Till date ' - -
. . s ' {Yingkiong) . .
28) Onkom Paying . Peon . 16.08.74 Till date ' - -
X . . {yingkiong) .
[ ] 1
29! Gyamar Nillam *  peon . 08-10.96 . 31,05.2000 . - _
' , * (yingkiong) . | .
) a :. . ) s L

OOhtdooooG/.

k)
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- -y = > - e W = - - - e e ‘- - e O e e VP e ™ PR — - - - - @ a» e - O w e e e e =m EGn e e - a e - e e e e - e e e e e e -
"sl.: Name of the applicant: Rank : Period for present place ° Period for previous of posting
No., . : . of posting with' name of sta- with names of stations.
3 s tion. . . . ’
. B . Fr om \ TO :_From -: To
30.: Guna Kanta Gohain ’ Chowk idar . 19.06-95 ’ Till date ,(1)20.11,.82 131,05, 93 -
: : :  {Yingkiong) ‘ | .+ {Khona) .
4 . N 3 q ' .‘11)01-06-93 1l0004l 95
, | ‘. : ! * - (Itanagar) ] ’
31 +«, Pan Singh » Peon . 1 19,05, 2000 : Till date . . - a o
Ta 2 (Yingkiong) ¢ ' °
32., Tani Punning '  Peon o 01-06-2000 : Till date ¢(i)12-02.98 = 31.12.99
- - S , (vingkdong) " | * (Bomdila) ’
' ' ' . ) | e : ‘. (11)01-01.2000 *31.05.2000
Cilu. ' - ' ’ - ) ’ (Itanagar) s
3 a ] A " - 2 -
33., Taying Tatin .- . Group leader s 01.10.66 . Till date ° - . -
. . « (Boleng) : ) . '
34, Gautam Pal : Peon | 09.10-96 1 Till date . - . -
o ‘ - .+ (Boleng) a : h - .

cont?.. . 07/.-
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1 v 2 3 4 5 6 ' 7
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L
35. ' Gaji Memba ‘ Group Leader. 16.08-67 J Till date - -
' ‘ (Tuting) , ' '
] 1
36. , Jacho Memba : Group Leader. 3} 01.05-69 " Till date - . =
P a 4 (mting) ' 2
B ] a : L4 . M : ) —c
37. _ Miss. Kenyi Kamni Peon , "19.06-.99 . Till date - ) -
, ) (Tut ing ) >
- w ' — :
38. _ Taka Ngolum . Group lLeader. ° 10.09.68 " Til1l date - .
E
s M 2 (Basar ) . .
39. . Hogia Bogu Peon . 01-01-69 ' rill date - .
' - ) (Basar) ! ‘ ¢
40. + Rinchin Tapir ’ Group Leader. 01.08-69  « Till date- - L
, ; ! {Monigong ) ,
[ — m - s . : . -
41. . sanje Koje . Peon , 01.05-70 ' ri11 date - L
: . : (Monigong ) ° ..
42. - L Ajoy Kujnar 2 Peon 4 01-07—2000 T Till date' - 2 -
s ’ ’ ) (Mechuka ) ° ;o
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'l'lc.;:;u Felor Lo your Memo Mo, DVESTF-0(C)/98-40/6
dated, 2.2.99 fon-/e_rdma_': application ¢f 49 nun-exccutive
b personnel on the subjecl moentionad abuve,
P |
2. ‘“L) r earlier preposel, we have alrasdy explained '
o, o Catingt cecretariol thot on the besis of judjement
o0 of Hon'ble Court, the Cabiinot Secrelariat, have sanciigned
e ration allowance to Shrl 11, Saikia and other 157 x
LLrr o onon=cxecutive persannyd nested Lo ARG, Doom=-Dooag vide !
| _th{:n: order No, A~27011/4/960-EA-11~1499 dated, 16.6,98! -
; e Cobinet Secrcetariat, in turn, hed [t

‘ reteveed {he casel

e lul,t:(_;r.l!,«:d Filoance Uni, «ho have obaserved thot the |~
non-exicutive pecsonnel af MMC(Doom-Doams), who are the
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